Sixth Serles, Vol. XXV No.3z Tuesdsy, April 3, 1979
DR | | - Chaltra'13, 1901

LOK SABHA
DEBATES

" (Seventh Session)

'(I’ol. XXV contains Nos, 31—40)

'LOK SABHA SECRETARIAT
. . .. ) Lt m m . I- H
! m [ 4 &c ‘lm_



CONTENTR =
smamwmu XXV, :&emti Gl‘liu. wnu {Bske)
f-::Nw «gr,. Tuesday, April 3, rm;‘cbamz :3. mur (Sa&a) .'- o
OralAnswustmwna : _ fee el

‘S‘m-rede;onsNos 595t0600 and 605 . . < g2y
:Wmm&mwm to Questions : ) . N
 Starred Questions Nos.  6o1to6o3 and Go6to 615 . . . 28~gf

Um:red--w-Noa. . 4801 t& 5833, sBys5to- 4868, sBo 0 . .
' 5947 and 5949 to 6000 . . - 463289

Paperslaidonthe Table . . . . . . . . 200
Public Accounts Committee— ' ' -
"Huadred and eleventh and Hundred and nineteenth’ chcns 0 et

" Gommittee on Public Undertakings— _ .
: Tweoty-ninth, Thirtieth and Thirty-eighth Repom o .. a9i-ga
,Matters under rule 377— '

(i) Policy in regard to reservation of items for: produmiﬂ the
small smleﬁmts

. Dr. VasamsKumar Pandit . . . . . . a9
' Gx)_ C.uver ofnmbyﬁﬂ«lndmmdiowﬂmmm

cultural workers’ demonstration and raliy at Nw:bdhl
on zath March, 1979:

. Shri PR.Kodiyan . .+ . .

” Gizjnmdsofnﬂuwwmmm Mnmhmmua »of
A Nltional Textile Corpomxm. .

393—'!4
:_-(iv> Repm'wdmid empp!yofdectridty, kumemdmd - '
SMMK!‘HWM - . . . . - M
_'.'(V) RMedmdtyofwhm nlt.m.kumo,mtm
+muhdabmthenmofahlembuindim:hathqla¢:m'

“ﬁ‘ﬂtllylﬁedenﬁae ﬂoorofdnﬂm hythttlm



(v:) Regent auction of plom by Delhl Develoment Amhmty :

aﬂz-%su

Shri Sharad Yadav |
(viT) < Denth serency mamm ShriZi A, nlmtu, former 1
Prime Minister of Pakzstan - _
o Shri Yyotsrmoy Bow Ve e e e 304mg06
‘Demands for Grants, 1979-80. — . .
- . Ministry of Planning . 307=321
Shri Shrikrishna Singh - . 307308
Shri Morarji Desai « 308319

“Ré” Matters under fulle 377—
Deathsentence awarded to Shri Z. A. Bhutto, former Prime
" Minister of Pakistan:

Shri Morarji Desai 321--322
Demands for Grants, 1979-80-- '
Ministry of Home Affairs 323432
Shri Vasant Sathe 325—330
Shri Ramanand Tiwari . 340348
Dr. Karan Singh . 348355
Shri Ram Naresh Kuahwaha 355—361
Shri Somnath Chatterjee . 361—370
Stri Laxmi Narain Nayak . . .- 371—378
Shri Keshavrao Dhondge 378383
Shri Ram Vilas Paswan 3831391
§hri Gharan Narzary e 391396
De: Remji Singh . . . . . . . . 396400
Shri F. H. Mohsin . e . . . 400—408
Shri Chaturbhuj . . . . .. 408—412
Shri K. Kunhambu . . St o 412415
Shri Govind Ram Min e e L ale—a20
Shri Rinching Khandu Khrime . 420425
Shri Mmorm;an T . 428431



o [T

Thusday April 8, 1979, Chaitra 18,
1901 (Baka)

The Lok Sobha met ot Elven of the
Clock

[Mr. Bpraxrr in the Chair)

ORAL ANSWERS TO QUESTIONS

Setting up of a Power House ai Baggl
in Himachal Pradesh

*585. SHRI DURGA CHAND: Will
the Minister of ENERGY be pleased
to state:

(a) whether the first tunnel of the
Beas Project opens at Baggi in
Himachal Pradesh;

(b) whether there iz any proposal
to set up a power house at Baggi;
and

(c) whether Himachal Government
have sent any scheme +to Central
Government for the purpose, if so,
the details thereof and action taken
thereon?

THE MINISTER OF ENERGY
(SHR] P, RAMACHANDRAN): (a)
Yes, Sir '

(b)md(c) The proposal to set
up g power house at Baggi, preparad
by the: Beas Project authorities, is
being technically examined in the
Central Electricity Authoritly. The
praject pnvisages installation of a
WMQWM:W&
“dhbhﬂum funnel..
ULy

~ SHRI

="

DURGA ~ CHAND:
According to the reply of the hon.

‘Minister the proposal to set up a

power house at Baggl is being exami-
ned by the Beas Project authorities.

‘But that report was prepared in

1874, Five years have passed, but
the Report has not been technically
examined. What are the ressons
for such an inordinate delay? '

SHRI P. RAMACHANDRAN:
It hag been examined wnd went for
the comments of the participating
States, viz., Haryana, Punjab and
Rajasthan. After we reeaive com-
ments we will go into the whole
question of taking up the project.

SHRI DURGA CHAND:
I want to know whether Himachal
Pradesh Government has sent any
representation or Centre had any
correspongdence with the Himachal
Pradesh Government--that Himachal
Pradesh Government will take con-
struction work of Baggi Power
House?

SHRI .P. RAMACHANDRAN:
It was some time in June, the Chiel
Parliamentary = Secretary, - Himachal
Pradesh Government forwarded only
a representation given to him by the

‘ones and if this project is taken up,

they will be absarbed. That is all.
Beyond that nothing has heen recei-
ved from the Himachal Pradesh
Gowment. :
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_Eimachal Pradesh, there are pro-
jects which have been identified and
recently, in a meeting that was held,
all the Chie Ministers were present
gnd the discussions took place
about various schemes in Himachal
Pradesh, One of the schemes
is Naptha Jhakri Before tak-
ing - up . the scheme, moda-
lities and principles have to be evol-
ved for the future on which these
‘projects can bbe taken up. These are
under considerations. )

- SHRI GANGA. SINGH: The con-
struction of Beas-Sutlej link project
has -heen completed. This project is
an off shoot of the Beas-Sutlej link.
project, It Tequires a small sum
of money i.e, the construction of this
40 mgw unit will cost only Rs. 8.20
arores and the cost of generation from
this project will be 7.7. paise per
kilowatt, So, it will be a cheaper
project. The report has been sub-
mitted in 1074. The Government
has not been able to examine it
technically for five years. = What
is the reason? Moreover, I under-
stand that it has been decided by the
Government of Himachal Pradesh
‘that if the Himachal Pradesh Gov-
-¢rnment is given this  ‘project for
construction, they will complete it
‘and whole of the electricity will be
enjoyed by them. I would like to
know. two things from the hon. Minis-
ter. Why is this Inordinate delay?
When will it be started? The
hon. ~ Minister has also .
that . -about’ 30,000 workers ~ of

aSutle) link' project ~ have
In order  to

' ahsorb them in the praject, it should

be sterted immediately. If. the Gov~
-mmu!ndhisnotgoingtom
it, ‘will i be given to the Govren-
ment otmmacha.! Pradesh? .

Al‘m%}.m

stated .

ject, nearly 13,000 to 14,000 wurkm
have been absorbed in various pro-
jects. There is a placement. cell
which is looking into it. Also the
names of the retrenched workers are
circulated to various public sector
Government are also

Infiated Figures of Coal production

*586. SHRI EDUARDO FALFRIRO:
Will the Minister of ENERGY be
pleased to state:

(a) whether coal companies have
in the Past supplied bogus and in-
flated figures of Production:

(b) if so, defails therepf; and
(¢) what steps have Government

taken to obtain accurate figures - of
production of coul in the country? = -



‘SHRI © "EDUARDO -~ FALEIRO:

Sir, let Him answer in Hindi. = Bu

the thing is that it i¥ not a question
of answering in Hindi. I am con-
that -there is a deliberate attempt on
the part ‘of the Government to mis-
lead this House to evade. questions
on this very gerious issue. I am
sorry to say this, and I must accuse
the hon. Cabinet Minister. I am
vonstrained to do this in view of the
carlier replies.

MR. SPEAKER: Now, let us come
to the question.

SHRI EDUARDO FALEIRO:
Sir, on 6th December 1878. while
replying to a question here, the hon.
Cabinet Minister, Mr. Ramachandran,
had said that in only one case in
only one company they have found
some discrepancies. Sir, in reply to
Half-an~-Hour discussion a few days
ago, in the month of March, the hon.
Cabinet Minister said that there were
some discrepancies only in respect of
one or two companies. Now Sir, he
says in thig reply that over-reporting
of production in one company was
detected. In certain other cases, that
is, more than one ‘and therefore in
several cases, there have been dis-

. crepancies between figures of . * hook
f-m;M'md :quantities determined on

besis of physical measurement.

over-reportin ,'-' : h:;tm " infisted
figured, . Aud this ‘Report was sub-

wltted to. the Minister in the month

. Ovl Answers’ cnaxmu!mwmm Omumu s

off Septamber 1978, where it 'was
there in the case. oz CCL and in the

"cage of ECL~-these gre big compan-

jes not omly coal flelds, but jn ' the
entire business—stocks’ in BCCL to
the extent of 25 per cent, 50 per cent
and this much,.. 'When this Report
was in the hands of the Minister in
September 1078, why he gave eva-
dive and incorrect replies in Decem-
ber, March and Now?  Secondly,
till now he clarified what he means
by ‘in certain other cases’ It
is a vague reply. Will he clarify
and make it precise? ‘There have -
been discrepancies’. . What discre-
panicies? Let him make it precise.
And - will he lay -on the Table
of this House the Report of
the Task Force Committee which was
submitted to him in September 10787
At least now I expect a full reply
(Interruptions) I am sorry he just
wants to evade this. He is
just putting the blame on this poor
gentleman, the State Minister. .
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SHRI . EDUARDO FALEIRO:
Before 1 proceed to my second sup~
plementary, I seek your protection
and I request you to kindly look at
the question and the answer. 1
had asked:

‘%¢a) Whether any coal compan-
jes have in the past supplied bogus
and inflated figures of production;

(b) if so, the details thereof.”

I had asked for details specifically.
Thnreply given is:

" “In certain other cases, there

have been discrapancies.’

I have asked him, which are the
other cases, what iz the nature of
the discrepancies and whether he will
lay the Report of the Task Force en
the table of the House. Nothing
has been said about these things in
the Ministet’s reply. Which are the
other cases, what is the nature of
the discrepancies? Will you lay the
report of the Task Force on the
Table of the House? This was my
first supplementary. Kindly answer
these questions.
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. disbursed?

the reply given was “we have already
taken action against that company
and also against the people who
were responsible for them.” 1 want
to know, why he is misleading the
House. What did he mean on 6th
December 1978, and what does . he
mean now? What action has been
taken actually and what enquiry has
been conducted and against which
persons? What is the nature of the
enquiry? In the Bastern Coal Fields
Limited, on the basis of the inflated
figures and bogus figures, incentives
of gbout Rs. 6 crores were disbursed
to the workers. What steps have
been taken to recover the money ' so
I would also like to
know whether the Government will
agree to constitute a Parliamentary
Committee to go into the bungling.



SHE] - EDUARDO. FALEIRO:
What -action is being taken? . I had..
the recovery of the in-

asked: about
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MR. SPEAKER; Mr. Minister, you

discrepancies in the various compan-
jes, and what action you have taken
in the matter. After the statement
ig laid, if necessary we can have a
discussion on the subject, '
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ot the animals which have ' been

killed? ' May I also know from the
Minister concerned when he iz going
to give the compensation?

PROF. SHER SINGH: In this in-
cident four men were killed and nine
were injured. One buffalo, one calf
and one goat were also killed and
two buffdloes werd injured. We
are looking into this matter and are
giving assistance very shortly.
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* boards. - Mm &1 . gides.
t)thermlw;ntqtm and precaytions.
. ‘are’ also taken.’ pmwﬁnasm

when the ‘incident tslm place ‘within
the range, we gave sometfimes Rs. -
2000 and sometimes Rs. 3000. - The
ex-gratia payments have been made.
But, in this case, because the bomb
went outside the range, it is a di-

flerent case, Therefore, we have to
give much more than that. We will
examine -it,

Exploitation of areas - bearing Lime
Stone, Banxite, Rock' Phosphate
in Public Secior - :

+599, SHRI RAGHAVJI: Will the
Minister of STEEL AND MINES be
pleased to state:

. (@) whether lerge lime ﬁ'lmle,
bauxite and rock phosphate bearing
areag in the country have been
reserved. for exploitaﬁon in the public
sector;

(b) whethey Governmen: have
under consideration any scheme to-
undertake exploitation thereof in the
near future; if so, the details theredf;

(c) if not, whether the private sec-
tor will be allowed to undertake the
exploitation ' thereof? :

THE MINISTER OF STEEL "AND
MINES (SHRI BIJU PATNAIK):
(a) to (c). A statement is 1aid on
the Table of the House. .

(a) Yes, Sir.

(b) The limestonme bearing - areas
have been :reserved  to provide ade-
quate gquantity = of requisite quality
limestone for the existing and: pro-
posed . steél plants and to set up ce-
ment plants. = The  reserved .. lime-
stone areas in Andhra Pradesh would
pnwidetbhinwiﬁurthoproposed

J ..{
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~'to set up alumina plants based on the

port. is also. being ' prepared . for 'oxo;

ploMting the = baukite deposits
Jarat. e

The rock phosphate deposits of
Rajasthan at Jhamarkotra are already
being. exploited by the State Goy-
ernment. ) :

(¢) The reservations made are
periodically reviewed by the Cen-
tral Government and whatever is
dereserved becomes available for
grant on lease to the private sector.

ag & 1 & ag WY m
m&f;i&uniw frg g § ot
T w0 fet mar § 7

 APRILD, 197

tor. 'That is generally the policy of
the Government. But if the State
Governments wish to reserve certain
areas for their planning to put up
a Plant or the Central Government
wishes to reserve an area for their
future planning to set up factories
consuming these raw materials, that
kind of reservation will continue.
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teel plants and other msajor fac-
i of that order have to have
mpplies for at least 100 years.
aere can be no question of hand-
ver reserved areas meant for

 tries. that are coming up in Andhra

Pradesh. You want t0 give encour-
agement to mini cement plants. Will
Government evolve a policy of faci-
litating them to provide captive min-
ing area so mini cement plants may
come info being as immediately as
possible because they are finding it
extremely difficult to get that mining
ares for their mini cemeni plants?
Will this Government :
with the Government of Andhra
Pradesh to facilitate these mini ce-
ment plants to get these captive
mipes for early production under
mini cement plants? . .
SHRI BLJU PATNAIK: It has been
brought t6 my notice that the State
Governments are over zealous some-
times in reserving too much areas,
even small areag of 2 acres, 5 acves,
10 acres, like that,

There have been cases in Andhra

.Pradesh and Tamil Nadu where

hundreds of applications for small
mines are being held up by the State
Governments. Under the law, the
property belongs to the State. The
Government of India can only plead
with them and we have been pleading
with them not to keep small areas
for public sector exploitation and
leave them for hundreds of small
people who can not only exploit the
mines but aleo provide large scale
employment,
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(SHRI H. N. BAHUGUNA): (a)
The names of the drug items being
marketed with Trade Mark ‘Dumex’
" by M/s. Pfizer, according to informa-
tion available with this Ministry are
firnished in the Annexure,

(b) The Trade Mark ‘Dumex’ now
stanhds registéred in the name of Mis

26. Fenocin Forte Tabletg

27. Multivitaplex Forte Capsules
28. Becosules Capsules

29. Beconex Tableta

30. Multivitaplex Tablets

31. Isonex Tablets

32. Isonex Forts Tablets

33, Protinex Granuley

84 Nebasulf Bye Ointment
' 85. Nebagulf skin Ointment
36, Nabacortril Eye Ointment
37. Nabacortril Skin Ointment
38. Dumasules Capsules -

89 Durol :
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‘%601, SHRI P. M. SAYEED: ‘Wil
the Minjster of PETROLBUM, CHEMI:
to state: R ‘ .

(a) whether it is a fact that India:
has firmed up arrangements for eur-
rent year's entire crude . imports at
the 1978 level of consumption at the
OP.EC, prices,; .

(b) if so, whether this decision
will have a big gaving in crude im-
ports; : :

(e) if so, whether thi; has been
made possible by Government to Gov-
ernment transactions with the oil pro-
ducing States; .

(d) whether Government have de-
cided not to purchase the crude from
the open market: :

(e) if so, what will be the total
saving under the present orrange-
ment; and

(f) whether Government have made
al} arrangements for - importing the
crude of 165 million tonnes required
in 19797 . .

CHEMICALS ~ AND FERTILIZERS
(SHRI H, N. BAHAGUNA): .(a)
and (f) As  compared with an im-
port level of the order of 15 million .
tonnes during 1978, the requirements
of imported crude oil during 1979 are
expected to be around 165 miliion

tonnes.  While firm  drrerigements
covering a fotal quantity of 118 il
lion tonnes have beén concluded on 4”

. Government to Government basly with

Iraq, UAE, Saud{ Arabia,and USSR, ad.
ditional crude importe ¢o the extentof
approximately 1.2 million tonnes: dur- .
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iﬁtm\ﬁmmtl’of!mporud ctude
oll are - under durwemt ‘stages ‘of
nﬁoﬁaﬁom

(b) and (¢),  Considering the high
level of crude oil prices . prevail-
ing - in - the word spot  mar-
ket, . . considerable extra bur-
den would have been imposed in
the event Indiz had been unable to
firm wup long {erm arrangements
covering crude imports during 1979,
Hawever, {n view af the fuctusting
spot market for crude and the fact that
even in earlier yearg the bulk of the
country's crude imports wete organised
on g Government to Government basis
it would be difficult to compute the
national savings on this account.

(c) Excluding an availability of the
order of 1.4 million tonnes per annum
from EXXON towards the require-
ments of the Hindustan Petroleum
Refinery in Bombay under a long term
contract, the balance of the crude im-
port arrangements have been entered
into with the National Oil Companies
of the Oil Producing and Exporting
Countries.

(d) There is no propoeal at present
to purchase crude ofl from the upen
market,

Um Papers facing crisis

*602. SHRI C. K. JAI‘FER SHE-
RIEP: Wiil the Minister of INFOR-
MATION AND BROADCASTING be
plenpd to state: R

(a) whether Govmxment u. aware .

that - ‘I:Ir_du pnpm are facing financial
erisia; -

(b}whelbu'ithaﬁctthltm
WMWM
tid . and. that ent - patronage

I nat, ‘axiandad. to Uhess Dapecs i the

Tatter of advertisements; and.

("H!m*hedmﬂsm:dmm
. -of Government 1o help these

lem u‘ mu mﬂm)

Wﬁmm ! '.ra . . 3§

mwmsmormonm

‘TION AND ‘BROADCASTING (SHRI

L. K. ADVANI): (a) Gommt have

) no such mﬂmaﬁun

(b) Ul*dtt nmmners and ;oumals
are being given aspecial consideration
in the matter of minimum ecirculation
for release of Government advertise-
ments and, in fact, receive g fair ghare
of Government  advertisements,
ranking “third among ~ the
various languages - in - terms
of space and value of DAVP
af@iveriigements. In any case, Govern-
ment advertisements are not intended
to serve as a meastre of financial assis
tance or support; it is also not Gov-
ernment’s policy to extend financial
aid to any section of the press.

(¢) Does not arise.
Kerosenp soarcily dug to faully
' Distribution

*g03, SHRI M. V. CHANDRA SHE-
KHARA MURTHY: Will the Minister
of PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to stale:

(a) whethey attention of Govern-
ment hag been drawn to the press

‘reports in the Hindustan Times dated

gth March, 1979 under the heading
!b{e:imene um‘dty due to faulty distri-
ution;

(b)ﬂm,themcuonoxﬂwum

: 'Govmnnt

(c) who m the auﬂmmu respon-

. sible;

(d) wm action was tnl:aen aatintt
them; and

(e) to what extent the - lm'ome
ththunlM? o

THE MINIBTER oF PMEULEUM.
M

.cnmcnr.s
. (BHRI - H N, BAHUQUNA) (a)
..-_Yu,ﬂ}h-.__
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“(b) In the Union Territory of
Delhj, until recently, theére was no
linkage between the retailers and the
oil companies’ agents for the distribu-
tion of kerosene. Since the 16th
March, 1879, the Dethi.Administration
have linkad.the kerosene retallers to
some specified agent in order to ensure
more equitable distribution,

(¢) Ag indicated above, the problem
of distribution arose because of non-
linkage of the retailers with the oil
companies’ agents. This system has
now been changed by the Delhi Ad-
‘ministratinn.

(d) Already answered in (c) above.

(e) According to the information
received from the Delhi Administra-
tion, no scarcity of kerosene oil is
being felt now.

Three Distinet lists for Bulk Druzs
for three District Sectors

*606. DR, P. V, PERIASAMY: Will
the Minister of PETROLEUM, CHE~
MICALS AND ¥FERTILIZERS be
pleased to state:

(a) whether Government have gone
up three Distinct lists of bulk drugs
for three distinet gectors in the coun
try; and

(b) it so, the details thereof?

’I‘HE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N. BAHUGUNA): (a)
Yes. Sir. List I contains items re-
served for the Public Sector, List II
items open to only the Public and

_Indian Sectarsmdl.istmitems open
fo all sectors;

(b) Detailg are gavilable in Annex-
ure [ to the Statement laid on the
Table of the Lok Sabhaon 28th March
178 containing ‘Government decislon
on . the recomimendations of the
. (Hathi) Committee an the Dmxs and

-.Pbmmticgl Industry, - L

~ APRIL 8, 1978
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Tov # gt Aheww oy
"'sn.lﬁ wrl ovforer : werr Agviomm,
lﬂ!ﬂt?#tqmﬂﬂsuﬂi
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"W ot eqroet ®
f«qnmmiwh L1
(w) ufr g, o x5 at § wror wowTX
%Y =y sfufer §;
(n) I% o ferdt wofwe o W0fY;

Flouting of Guidelines on Salaries of
Executives by Large Industrial
Housey

*608. SHR; P. K. KODIYAN:
SHRI SURENDRA BIKRAM:

Wil} the Minister of LAW, JUS-,
TICE AND COMPANY A!'FMRS be
pleased to state:

(a) whether it i3 a fact thet some i
of the leading large industrial houses
have flouted the guildeliney issued by
the Department of Comipany Affairs
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of public companies. The remunera-
tion payable to the exegcutives does
not require approval of the Central
Government under .he Companies
Act, 1956 except where such execu-
tivey come within the. putview of
Section '204A and 314(1B) of the Com-

; \des Act, 1086. A cODY the
| guidsfines is annexed. ‘ (Statement .
No | is . available with
regard to the violation of the guide-

lines by the' managerial personnel of

companies belonging to large indus-
trisl houses. If, however, Hon'ble

pecific informa-

Members want any s
!ion_'hl____remvﬁ of any particular com-

muneration of the managerial person-
nel are subject to the regulatory pro-
visions contained in the ~Companies.
Act, As mich the spproval of {he
Centra] Government f5 yequived | f

for the appointment/ reappoiatment of
Managing/Wholetime Directors/ Mana-
gers and algo for the Temuneration
payable to them durmg their tenure
of appointment. o

limits of Managerial remuneration

2.1. While under gection 269 md
with section 388, their sppointmént i

well 8s mwt%ﬂb[ Iim tni

the approval of ‘the
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are inadequate in Snancial year, it
may gubject to the Central Govern-

ment'y approval, psy to its Directors

including any Managing/Whoictime
Director or Manager by way of mini-
mum remuneration an smount not
exceeding Fs. 50,000 per annum to ali
of them put together if there are two
or more of them bolding office in the
company. This limit of Rs. 50,000
could be exceeded with the approval
of the Central Government if the
Iatter is satisfied that, for the efficient
conduct of the buainess of the com-
pany, the minimum remuneration of
Ra. 50,000 per ennum, i or will be in-
sufficient,
3. Admipistrative Guidelines:
Administrative guidelines  were
issued in November, 1969 governing the
remuneration payable to the Manag-
ing{Whole-time Directors, Manages
of Public Limited Companies and Pri-
vate companies which are subsidiaries
of Public Limited Companies, In view
of ‘persisting doubls regerding the
Centra] Government's powers in Axi-
ing ceilings op remuneration, the
Comapanies (Amendment) Act, 1074
intreduced certain new provisions
which vested the Central Govern-
ment with specific powers fo fix
the remuneration of Managing/Whole
time Directors and Managers. -The
new provisions of Section B37AA cle-
arly enunciated the principles that
should be kept in view in approving
any appointment or in fixing the re-
muneration of the Managerial pegson-
nel: 1t was specifically 1aid down that
the Central Government, while arcor-
ding ity approval to mnulfhl Temu-
neration would, inter-alia, have re-

gard to “public policy relating to the

removal of dis-partieg in ihcome.”

L!!legmefa; reduction I Oellings:

Tlu Central Government. have care-
fully reviewed  the entire guestion

-of menagerial remuneration in the

eontex: of socic.economic objectives of
state Policy ang the need for establi-
shing a co-relation in ' managerial re-
wmiuberation st comparsble levels .of
mlfbﬁﬂ:y in Gammeut. whllc

APRIL 3, 1679
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sector undertakings and public limit-
ed companies. In this connection, the
recommendations of the Study Group -
on Wages, Incomes ang Prices (Bhoo-
othalingam Committee) whose report
wag published in May, 1078 as well as~
the recommendationg of the High-
Powered Expert Committee under
the Chairmanship of Justice Rajendrs
Sachar have been taken into account.:
These two Commitiees had the ben-
fit of the views of various interests
and bodies representing the emplo-
yers, employees, trade uniong etic.

5. Revised Guidelines:

The following revised guidelines.
have accordingly been framed for
dealing with applicationg receiverdt by
the Centra] Government under BSec-
tion 268, 310, 311, 309 and 198, 387
and 388 of the Companies Act, 1856:

5.1. Bubstsntive remunerstion

(i} The maximum remuneration
payable to Managing/wholetime Dir-
ector or peri-time paid Director,
Managers, irom one or more compa-
nies put together, subject to the statu
tory limits, has been fixed as under:—

(a) The salary inclusive of dear-
neas allowance and all cther
fixed allowances ghould not
exceed Ra. 60,000 per annum;

(b) A commission on net profits
upio 1% of the net profils may
be allowed in addition tothe
‘salary ag an incentive for
efficient znd sound manage-
ment, but this should be  at
least 30 per. ceny of salary
subject to an overall celling
that salary plus commission
would not exceed Bs. 72000/

per snnum  {boniis will be
.mec_!u pmdeenmh—-

()] thuaeompanypmpomh.
Qumuneuﬁnnfntha:om
of commission on net profits
alone, thilahlnbcmhhﬂhr
a mllmumllmtt c:ﬁ:.
. 13,000 ‘per mm,ud .
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(d) Henceforward, purqdﬂl.u
will be restricted to an amo-

. untequivalent - to.the annual
salery subject to. & maximum
of Rs, 60,000 per annum to be
reckoned on : the  basis of
actua] expenditure or liability
incurred by the company as
provided under explanation
to section 198 of the - Com-
panies Act, 1056. There would,
however, be separate non-
interchangeable ceilings for
expenditure on pensionary
benefits medica] treatment
and bhousing. Within this
overall limit, the perquisites
that may be allowed by the
company will be as under:—

(1) Company’s contribution to-
wardg Provident Fund: Non-
interchangeable ceiling of 10%
of salary.

(ii) Company's contributwu to-
wards W/Superannua-
tion Fund:—

Non-interchangeable ceiling of
"15% of salary.

(iii) Gratuity:

Paysble in accordence with an ap-
proved fund and which does
not exceed one-half months
salary for c¢ach completed
year of service subject to a
‘noneinterchangeable  ceiling
of Rs. 30,000 or 20 months’
salary whichever iy less.

(iv) Madical benefita for self
and family;

Non-interchangeable ceiling of 1
. month's salary subject to a

. maximam of Rs, 5000/~ per
annum,

(v)l.uvolnﬂmtr&vﬂ.m
. cension.

IVi) ﬂnudng includinq runﬂture.

4pp! gas  and
«electripity, Non-interchange-
- Wble ceiling of 4% of salary
N QO m that 10% of

salary would be borne by the
Managerial - Perwunel.

(vii) Free use of comay'; car
with driver; '

(viii) Personal accident insurance.

(ix) Free telephone mmyu'
residence,

(x) Fees of clubs, subject to a
maximum of two clubs. Ad-
mission and life membership
feeg to clubs will not be al-
lowed.

52 Minimuym remuperation:

In the event nf absence or inade-
quacy of profits in any financial year,
a cut of 10% will be imposed on the
substantive salery while the ceiling
on perquisites will not be altered
(No commission/bonus will be pay-
able in the case of absence or inade-
quacy of profits).

8.3. Exoeptions:

Expatriates and perscms possessing
high or rare skills would not be cover-
ed by the ceilings on managerial remu-

neration. These cases will be decid-
ed on metita,

54 Applleabliity of Revised Guide-

The pevised guidelines will not be
applicable to the existing managerial
personnel in. Whose . cases ~approval
have already been accorded, for the
remaining duration of their current
tenure.. They will be meade applicable
to these persons on their reappeint-
ment on the expiry of their current
tenure.

Wn

The aspect regarding the violation
o!ﬁ:emcﬁmmdbymcwm-
ment is a matter which is generully
looked inio by the Auditors of tha
Compenjes and in Cese of any such
wiglation ‘hey are expecied to qmdﬂ?
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the repory on thabnlsm!whinh neces-

© ‘sary ‘action 1§ taken by the Depari-
ment. The Deépartment Jooks into

- these - matters -independently -also,
- particularly during the course of ins-
pection under section 300A and inves-
tigation .under -sections 333/237 .of the
Companieg Act, 1956. The Registrars
of Companies :are also “expected to
look into these points during the
course of technical ascrutiny of the
*balmt“e shéets.

New Subsidy Plan of oceriajn State
‘Governments for Film Preducers

*609. SHRI A. R. BADRI NARA-
YAN: ‘

SHRI R. V. SWAMINATHAN:

Will the Minister of INFORMA-
¥ION AND BROADCASTING be
pleased to state:

(a)whﬂhnuhammgm
. Smate Governments particularly An-
dhra and Tamil Nadu States have
announced new subsidy plan to en~
courage film producers;

(b) if so, how fir ‘this is Wrue;

{c) what are the main features of
the scheme; and

£d) whether any help will be. pm-
‘wided v the Central Government to
thue States for its implementatiom

THE MINISTER OF mrom
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) ‘and (b), There

are certain Statey like Kerals, Kams-

taka, Andhra Pradesh and Tamil Nadu
whm schemeg for  glving subsidies
{0 encourage nlm producers ard ‘in
_operahon.

(¢) A statement is mll on the 'rnm
of the House.

(&) There Is no’ mutl under
wmtmummmm
Peént wt prevent to provide help
mmmmmmm
mamwm

) _.m..a..zm .
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Statement

mmdnmumm
‘moigin despéct ‘6f ‘Ridhra Pradesh
-mawmnmdun__eum

" Andlre Pradesh:

mmmmmm

d in Andhra Pradesh are eligible for

full gubsidy of Rs. I lakh while non-
Telugu and non-Hindi flms are eli-
gible for a subsidy of Rs, 50,000 dur-
ing 1978-79 and Rs. 25,000 during

1879-80, This scheme will be in force

till March, 1980 when it will be re-
viewed.

Tamil Nxu:

'I'heStﬂeGovemrnmtpmﬂemb
sidy to five Tamil Films every year
at the rate of Re. 1 lakh. The main
{eatures of & scheme arei—

i) The fim should contain
nationally desirable themes
such as untouchability, evils
ot liquor, patriotism, etc. :

(ii) The out-door shooting of the
film outside Temil Nadu i»
not to exceed 25% of the
total length.

(iil) The film should have been
. certified by the Central Board
of Film Censors -for - puhlic
- exhibition, _
(iV)muhmwmm
and  fims which introduce
_ newsrﬂltaanduelmidm

-m,mlx.svm.&m
: RAPPA:

SHRI G . WAWALLA

Will the Minister of PETROLEUM,
CHEMIC) mmmmm be
memuom
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the delagation.of U,S.S.R. who hep-
pened to visit the country with = the
Soviet Prime Minister regarding sup-
Ply. of 6,00,000 tonnes of additional
crude in exchange of Indian rice; and

(¢) if 50, the detail; thereat?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA); (a)
Yes, Sir,

(byand (c). An agreemen{ has been
signed in New Delhi on 14th- Mareh,
1879 petween the Government of
USSR _and Government of India for
supply by the USSR of 8 lakhs tonnes
of crude ol) to India in 1579. In re-
payment of this quantity of crude oif,
India shall deliver to USSR in the
same year a quantity of rice, the valve
of which will be equivalent. to the

value of 6 lakhs tonnes of crude oil
Formal contracts in this' regard  are .

expected to be cancluded between the
i organisations
of the two countries very shortly.

Demand for provision of Funds for

R R

| (B 1 o, whether Government

?‘hﬂm’:h,oﬁmudhnﬁ

heart of the region; snd e
(©) ¥ nok, why the reglon is not

m:{'u ﬂ m’h-,r eviton, net-

43
7
%

L. K. ADVANI): (a) to- (¢}, Sugges-
tions have been received from the
Governor of Assam and the State
Goverament of> Meghslaye  for- the
setting up of T.V, Stations in the
North Bastern region. ‘It has  not
been -found possible to provide T.V:
facilities in this Region during ihe
Sixth Five Year Plan owing to cons
straints on resources and the low
priority given for the expansion of
Televiston in India. -
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*§13. DR. VASANT KUMAR PAN-
DIT: will the Minister of INFORMA-
TION AND BROADCASTING be
pleaged to siate:

(a) whether it is a fact that Film
Producers are allowed to import (1)
Eastman Colour and (2) Fuji Colour
Positive Rolls on Replenishment
Licences issued on the basis of their
export earnings;

(b) whether it ia a fact that the
Chairman of Hindustan Photo Films
has represented to the Government fo
stop the above procedure and to im-
port the sbove colour positives 10lls on
Monopoly basis;

{c) whether it is also a fact that the
Film Producerg have strongly protest-
ed ageingt the above move; and

(d) how many applications of pro-
ducers for import of colour positive
rolls are pending with the Joint Chief
Controller of Imports and Exports at
present, if so, for what reasons and
when would they be cleared?

THE MINISTER OF INFOERMA-
TION AND BROADCASTING (SHRI
‘L. K. ADVANI): (a) Yes, Sir.

{b). and (c). The Hindustan Photo
Films had represented to Goverament
gome time ago that the REP. entitle-
ment should be substentially reduced.
This was contrary to the demand of
the Industry and the decision of Gov-
ernment taken after careful examina-

_tion. The matter was not pursued

-fu.rthar.

@ No upplication of producers is
puwng with Joint Chief Controller
'."dmwrta&!xpnru, Calcutta. Posi-
in._respect of Bom‘bay snd Madtas

pf Jc‘lnt chm comromr ‘ot

Production of Fertilizery in
Fortilizer Plaut
*g14. SHRI AMARSINH V., RATH-
AWA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to lay a statement
showing:

(a) the production of fertilizer
quality-wise in Baroda Fertiliger
Pslggt during the years 1976, 1977 and
1978;

(b) the total quentity out of ferti-
lizer produced which were distributed
in Gujarat State during the said
period (district-wise);

(¢) whether Government have re-
cieved any complaint that only a very
liftle quantity of fertilizers is being
supplied in Adivesis areas particularly
in Barode district; and

(d) if 50, the steps taken by Gov-
ernment to allot more quota in back-
ward areas?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRU H, N. BAHUGUNA): (a)
and (b). A statement ashowing the
production of fertilizer in the Baroda
Fertilizer Plant, product-wise and the
district-wise  distribution in Gujarat
State for the yearg 1978.77, 1877-78
and 1878-79 ig laid on the Table of
the House, [Piaced in Libmu‘ See
No. LT-@SMB} '

(c) and (d), The requiumonh of
fertilizers for each State are assessed
well before the .commencement  of
each crop season and allozations for
distribution of fertilizers ¢ meet the
requirements are. made from . verious,
manufacturers and from imporis, The
role of the Central Gavernment is 10
ensure that the overall roqwts
of the ts‘:'m .are  met nﬂaﬁ'
Since ma regarding m
Mty of muhm ~within fhe. Btate
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come wlthin the purview of the Siate
Government, that Government daals
with complaints in this regard.

_SWrotcmaaonb,'nu

*615. SHRI KANWAR LAL GUPTA:
Will the Minister of PETROLEUM.
QHEMICALS AND FERTILIZERS be
© pleased to state:

(a) how does the cost of additional
quantities of crude necessitated as a
result of disruption of supplies from
Iran compare with that earlier con-
tracted with Iran;

(b) now that the new Iran Gov-
ernment is in position, have Govern-
ment taken up the question of res-
toration of disrupted supplies with
the New Government of Iran if s0.
with what results at what rates;

(c) the total additional coat to the
country as a result of disruption of
supplies from Iren; and

(d) by what time grrangements for
meeting the full Indian demand for
crude are likely to be finalised?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
{SHRI H. N. BAHUGUNA): (a)
and  (¢c). As compared with the
planned ‘lavel of imports about 5.3
million tonneg of crude oil from Iran
during 1978 wunder the different ccn-
tractua} arrargements, there wes &
lotal shortfall of the order of 1 million
tonnes in Iranian crude ofl supplies
during the period end October to end
of December, 1878, Thig sghortfall in
suppliey from Iran was bridged by
orgenising additional imports from
the TIragl National Off Company. It
Would not be in the commercial inter-
est of the Indisn Oil Corporation as
algo contrary to international prac-
tices to distlosg further details in res-
Pect of Ma and other terms.

(hy Yn, ':. Tran’ has given  an
USsurance -{hat gdr eride ofl require
Ments . wanld mm nmopﬂua
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treatment. Discussions in regard to
early resumption of crude oil supplies
from Iran to India are presently uuder
way.

(d) A quantity of the order of ]6.5
million tonnes of crude oil is expecied
to be imported during 1979. The fol-
lowing import arrangements have been
firmed up so far.

Country ( i‘%z‘m‘
tonnes)
Trag o e e e " 5'8
VAE | . . . . 18
Saudi Acabia . . . " g0
USSR . . . . . s

In addition, additional erude imports
to the »xtent of approximately 12
million tonnes during the period
January—March, 1979 have been orgs-
nised from National 0il Companiea
of Iragq and Qatar over and above
supplies from Iraq under the Ilong
term contracts. Further arrangements
for covering the remaining require-
ments of imported crude oil are
under different stages of negotiationm.

qetfegwe  are dwew iy wwfier yeee
wrw quee gre dw @ aw fotor @
oy el

st01 Mnﬂﬂmmm
mﬁﬂndﬁmm#wﬁ
fig

%) W A oo et 45 a
mmaummnma
w-‘tnw&h%x;ni 30 waalt, 1970 &
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(w) ut!minﬁnmlﬁhlm IU-
forw i wmior vy wgwr el e o wigfew o

irmpgrefim o v m g e @

g # g ax @ fraifoy fagr wen
wifigd ¥ fix g weree W & wrare 9T d
ﬁrmiﬁmmiqﬁﬂthm
sTefos 4w wr oo forr o g,k Bw
wt wrpfre dw s gro wdeny fy 7 -
firft afewta ot P e it 0

() & =1 frrow W §x da o
i W FuwesnT ¥ wopare feqr avr ko e
mimwﬁﬂwﬁmuﬁn "
mmt;

(w) -faforw Y & writr gro wge o
t ¥ma, fafow wizt € o gf Rodve
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'mhmm of Wine
5602, SERI MADHAVRAO SCIN-
DIA:. Will the Minister of PETRO-

LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether there was a noticeghle
shortfali in production of wine and
decline in s use in the country des-
pite of imposition of prohibition by
States;

{b) it mo, facts therefor; and
(c) total production and use during

‘he last two years within the country?

THE MINISTER OF PETROLEUM.

(SHRI H. N. BAHUGUNA): (a) to
{(c). loformation is being collected and
will be laid om the Table of the
douse.

Manufacture of Certaln Petroleum Pro-
ducts by Bongaigavn Refinery

5803, ¥HRI PABITRA MOHAN
PRADHAN: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether ths public sector Bon-
gaigaon Refinery in Assam has started
trial production of oerwn peiroleum
!Pmﬂucﬁ

(b) i! so, what kinds of oommod!ﬁu
it will produce and what are its targets
°f production uugmm '

(c) whether Talcher Fertilizers Fac-

W1y, in Origsa '4s the World's higgest
ulbased factory; and .

(d)whﬂmlthwnltebem

m‘mned by the middle of the current

Written Amn 4

(b) Till the coking and the
Kerosene Treating Unity are' commis-
sioned, targets of production of the
crude distillation unit at 0.5 million
metric tonney throughout of crude
will be ‘as follows:—

Targets
tn
thousands
Product of
tonnes
per
AnNUm
(i) Naptha . S L S
{ii) High Speed Diesel |, 17004

(iii) Low Sulphur Heavy Stock < " 1748

(¢) Yes, 8ir. The Tailcher Ferti-
lizar Factory with g capacity of 900
tonnes per day of ammonia and the
related urea capacity, besed on the
cosl | m«t!onmhth.hrmt
of its kind in the World.

{d) Trial production of urea S
expected by July, 1979.

Sl Working in Electricity Depari-
. meut, Chandigarh -

8804, SHRI BHAGAT RAM: Wil
mmnm«otmmrbew.
to state:

(a) whether the staft working In the
Electricity Department, Chandigarh on
1-5-87 and continued thereafter, has -

been absorbed finally in the Chandigarh .

Administration; and If not, what mes.
iumumbdnztahmtndnn!noﬁa
to muummm :

{b)hnww
Chandigarh ~ Electricity Mﬂm‘-
prior to inception of U.T. Chandigarh,
Bave been. reverted back .to Punjab
State Electricity Board/Haryana State
Electricity Boand, uﬂmmm”.

-wlm xmmds

(ﬂmwmmwﬂlﬁ”u

o Department bave heen recruifed direct -
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on, IT: Cadre against the posts vacat- -

-ed; /by se-calied deputationists and new-
1y created posts after 2-5-1967; and|

" {4y what. would be the position of
employees sent back. against  their
wishes in case it is decided to allocate
all such employeeg to the newly creat
ed cadre of U.T.?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
No, Sir. The matter is reported to
‘be under consideration by the Chandi-~
garh Administration. B

(b). Out of the persons working on
deputation from Punjab and Haryana
State Electricity Boards as on 2-5-67,
220 persons have been reéverted back
to their parent Boards on acoount of
promotion or on being recalied by
the respective Boards and 2 persons
on gecount of unsatisfactory perform-
ance. ' .

(c). 156 persony belonging to the
UT cadre are working against the
posts helgd by deputstionists on 2-5-
1067. Aguinst the 324 posts created
subsequently, 278 directly recruited
UT. employees are in pogition,

(d) This matter js linked with the
decision on the abgorption of deputa-
tionlsts, and is reported o be under
consideration of the Chandigarh
Administration,

Companies of T.V.8. Iyengar Groups

5803, SHRI NATHU SINGH: Will

the, Minigter. of LAW, JUSTICE AND
'COMPANY AFFAIRS be pleased to

(d). i the asat figures of companies

replied to in the Lok Sabba Unstarred
Question No. 2600 dated 14th March,
1978 what sction hag been taken against
each defaulting company? .

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (s) .In_ the
context of the present industrial.
licensing  polidy and the Monopolies
and Restrictive Trade Practices Act,
orily - those companies .ate considered
as companies of T.V.S. Iyengar group
which are registered under gection 6
of the MRTP, Act gs undertakings
to which section 20(a) of the Act
applies, and which at the same time
either (ij figured in the list of com-
papies identified. by the . Industrial
Licensing Policy Inquiry Committee
ag companies  belonging to the lazge.
industrial house of T.V.S. Iyengar or
(i) are interconnected with such
companies, Statement 1 which,. gives.
the requined information regetding .
the nature of businesy carried an by
each of such companies and the value.
of asasts lm

3‘?5
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institutions in the equity shat
the companies In question a4 ¢
1975 and the fande lgnt by fhe

;o or in thely ¢ Halptyow - -
. sheets for 1077,y 1aid ‘on. ¢he: Teble.
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of the House, (Placed in  Library.
See o, LT-20/N]. -

taing to the position on 1.2-75. Con-
golidxted information on 3 uniforsd
basis is not readily available for all
the companies for any subsequent

{dy The figures of assets for the
years 1976 ang 1077 have since been
furnished by the companigg concern-
ed and are included in reéply to part
tay of the gueetion.

FERTILIZERS be pleased to state th®
present position of estimated demand
and supply of kerosene in the coun-
Ty in the context of {ta use s basic
raw material and fuel?

THE MINISTER OF PETROLEUM,

. (SHRI H. N, BAHUGUNA): Bulk of
kerosene sold in the country is being
used for cooking and lightening puf-
poses. s use as raw material
o for
very  limited,
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ments and availability. of power lup-

. ply ut the end of this plang?
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 been provided in the Five Year Plan

m-upotmhmmtummd

below:— ) [}
_ (Rs. in umru)
‘Generation R . 8,750*
T imion & Distributi . 3,300
Rural Electrification , . . 1,450
Survey & Imrumm . . 250
S&T . . . . . - =0
' ' 15,750
#*Excludes 'iiivuu;ﬂnt in nun-util?el

#sExcludes Rs. 300 crores from financial

(b) A statement indicating the In-
stalled capacity added during the year
1878-70 is enclosed.

{¢) The anticipated power supply
"position in 1982-88 is  summarised

below: —
Installed capacity-MW | . 43,115
Peaking Availability-MW 26,280° 3
Peak demands-MW 27,393° 7
Surplus (Deficit)}-MW ~— 1,058 4
‘Raergy availability-Mkwh 1,58,000.8

Energy r'cqu.ircmmt-;\.ikwh . 1,50,819
Burplus (deficit)}-Mkwh , | Ly,a92

" Statement

Installed capacity added during the year 197819

8, Namc of the Project/Unit  Capmcity

N°' (MW)
Northern Region
1 LowerJhelumUnitEl . g5
'8 Beis(Debar) Unit HI . 165
'8 Beas (Dehar) Unit IV, 165
4 PongUnitll . 6o
s PomgUnitlv, . 6o

. APRIL 3, 10T

. ag . Lower Sileru t_.{ni_( pi's

. Written Answers . &0
No. Projectunit) M w"f :
~ Thermal , :
6 CobraUnit1io .. o RpO
7 d‘r\mrmmﬂ.umq. o
B PunipuUmu R . S § U
9 Badarpur Unit ¢ . . . 210
. - 630
Waestern Region
Hydro :
o Koyna Stage 111 . . Bo
Thermal _
11 Uhi_Unils . . . 200
12 UkaiUnitg . ' P *00
13 Ahmedabad | . . G
14 ';Snaq.xurS UmitVl | a0
™ Nuih.Units . . . 210
16 Bhusawal Unitz . . 210
' ) 1,180
Western Region,
Hrdro .
+-47 Rinchingron UnitI . F
¥ .
18 Rinchington Unit I T
. . — "~
R
19 Santaldiah Unit g e 120
-
" 20 ChandrapuraUnit6 ' .~ 120
B
Scmmm ' :
Hydro

ai !Ennd.nhSungc v ?J'l Ulnt

og Sumliar'Uui't I‘
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24 Tuticorin UnitI . . 210
a8 Kwdmx.ulliUnit'l"'., . 30
a6 Kyrdem Kulai Unitll | 90
' 60
Tostalled ity Added
(mr%” B14 MW
Installed Added .
mmxw . azio MW

Total Installed Capeity Added  gozz MW

Induction of Service Oficery in
Nom-operational Organisations

5809 SHRI RAJ KRISHNA DAWN:
Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) what are the objectives of Gov-
ernment to post and induct varlous
service officers in the various non-
cperational nwmiutlnm like Research,
Development, Inspection and Produc-
tion usder your Ministry: and

(b) it nof, wheiher ‘the Government
have any plan to keep these service
officers -in these establishments as
: Tmmommiuumnmad

uttwomthmmf

THE Dmrrz PRIME unnm
AND OF DEFENCE
(SHRI JAGY AN RAMD: (8) Yes,
Sir. Service Officers are required in

Written Answers 63

(h) Selecteq Officers are taken on
2 to 3 years tenure on ay required
bagis and those judged suitadble are
retaimdpemmenﬂy b

nmmhm:mmﬂ_._'

5810, SHRI MANORANJAN BHA-
KTA: Will the Minister of INFOR-
MATION AND BROADCASTING be -
pleased to state: :

. {a) whether it is fact that Broad-
casting of A.LR. Port Biair is not audi-
ble in North and Middle Andamans
and Nicobar Islands for s considerable
period and time and again represen-
fations were made but without anr
result; if so, what action Government
contemplate to take and; when:

(b) whether it is a fact that Al
India Radio, Delhi does not cover the
news of the remote and isolated Union
Islands; if so, what are the reasons; and

(¢) in the month of February from
oth to 26th other than the news
Prime Minister's visit how many des-
patchuwemuodvedhxm..w
from Port Blair; and how many of
them were used?

: ?-

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L, K. ADVANI:: (a) (i) North
Andamans, part of middle Andaman
and Nicobar Group of Islands are not
adequately covered a¢ present by the
medium power transmitter at l’wt
Blair.

There have been requests fromo.
Andaman and Nicobar Islends Admi-
nistration 1o strengthen the ALR.
Station at Port Blair. Duae tonsidera-
tion has been umumm
sentations. :

(li)'rhemdiunmummitht.
at!’ort ahirhnpeulinamw-
mmamhmw
1ation. mi!wﬂlw;ﬁttmﬂ“

" aga of the trensmitter



63 m-..m et

..1“"3.1“ ‘“‘1"‘ *0 Wwe the

" acherae for dp.

mmnfmm
stallation of a high. power (100 Ka
- MW) transmitter has been ineluded
in approveq 6th Plan 1078—83,
(b) and (c). During the period Feb.
ruary 8 to '35, 1979, 'All India Radio
reteived 17 dupatd:es ‘(other than
the newy pertaininiy ‘to the coverage
-of the visit of the Prime Minister),
from their correspondent in Port
Blair out of whith ‘10 Meiny were
‘used 'in various news bulletins broad-
oaigs, nmkmmmw
out -of hikfired "of ‘nevg despitches
received from ‘alf ‘ovér ‘the country
~duily, l:eleetionhutobewnde on
fhie ‘basis of ‘fiewy Worthiness and
relative imiportance of each item 4f
news before inclugion in the national
news bulletin ‘brosdcast from Delhi

ncreasc in cost o Foctilinor Plant 5t
. - Talther

_§811. SHRI JANARDHANA PQO-
* .JARY: Will the Minister of PETRO-

 (a) whether the cost of the qoal
-+ -based fertilizers plant at Talcher has
. -ineressed manifold; and

't if'so0, tHie rénsons theretor?

+#FHE  MINISTER OF - PETROLEUM,
“GHEMICALS . AND. . FERTILIZRRS
(SRR1 H. N. ﬂAHUGUNA}. (a) The
original estimated cost of the Taleher
Fertilizer project was Rs, 70.49 crores
mm”vhdappmwdmu
Ra. 18476 crores, .

(h)mwnrmmrthtm-
ahﬁminmmuunder—

A Chlnse in scope and - eytra
. provision for effluent treatment and
.._potruﬂan ecﬁmi, m!_ hmdung

mmamwmwm'
iguaifior,

::wm d

) cmu Hh ;ﬁny ot ﬁmfn_ Sy

mn.aam”'

(.IV) Price eucahﬁm.

(V)Inumlnﬂmmiumlml..
departmenta] charges dus to the
. delay in the implementation ef the
pmjeetamingwtqf. .

(a) Delay in ﬂn.l!!n'tion of
civil designs,

(b) Delay in civil construction :
by the contractor,

(c) Delays in the supplies and -
commissioning of equipments,

(vl) Increase in custom duty and
Ocean freight.

Showing of old Hindl Films on Delhi
T.V.

5812, SHRT SURENDRA BIKHAM:
Will the Minister of mmmgﬁ
AND BROADCASTING be pleased 1o
state:

(d) ‘what is the resson Ihatmm’tly
old Hindl Films are shown on Dethi

(b)mhhmmlw
posa] to show st Delhi and ‘other T.V.
Centrés maximuim Hindi
language films based on children snd
education to children during the In.
ternational Child Year; and -

(e)mw'

- procure foreign Englvh Pilmy on ohil-
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ofwodultnhrmhlndm children

ﬁummmw bnian-

organisations, during.the  Inter
naﬁml!mﬂtham

uwummum
Group of Indusiries

5813, SHRI A. K. ROY: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be ‘pleased to
state:

(a) lovesiment of Public Finance in
the TISCO group. of collieries and the
industries in the country as on 1st
January, 1879 and the percentage it
constitute of the total and the princi-
pal share holders of the company;

(b) whether there are any directors
from the Central Government to look
after the correct use of the Public Fin-
ance and to check its diversion, if so,
names of such directors and the Jdate

since when they have bem wm'linl‘
and .

{c) whether it is a fact that they are
all dummy directors not participating
in the meeting vesultings in large scale
diversion of public incomes by the
TISCO, if so, steps taken thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE = MINISTRY OF . LAW,

SUSTICE AND COMPANY AFFAIRS
(SHRI 8. D, PATIL): () There gre 8

mem Answers 66

(1) Tata Iron & Steel Co. Lid.

(i) Shri Mantosh Sondhi, Secretary,
Ministry of Steel & Mines (W.eL
25-5-T7).

(ii) Shri J. Matthan (wed. lc-l-?ﬂ)
—earlier Shri S. Rangersjmn, -
LIC., was there from

11-3-78,

(i) Shri H. T. Parekh (wef
20-6.74).

(2) Indian Tube Co. Ltd.

- (1) Dr. N. D. Josbi (nominated on
1-2-79 by IDBl—earlier Shri
B. M. Saxena representeg IDBI.
w.el 12-5-77).

(i) Shri Rusi C. Doodhmal (capre-
senting ICICI w.ef. 13-9-74).

(¢} No, Sir. The Directors nomi-
nated by the public financial institu-
tiong keep a watch on the interests
of such institutions.

Mhﬁuwmkh
Wh'

5814, SHRI m’r KUHJ\R 'H»

(-)m&nmummmt.
consldered amy. proposal 0 set up -fer-
tilizer plants o the publie seclor i
the Stale of udmuhttalnthsixb

-'!‘m Year Phn

(b) Hw.Mlthufﬂlew

. .MWWMM»M
~_and cleared for inclusion snd the num-
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‘ber of proposals which are still under
cconsideration and details thereof;

(c) steps taken/proposed to clear the
proposals in Maharashtra during 1977-
78 and 1978-79 and results thereof; and

(d) difficulties if any, in clearance of
‘the proposals and order of investment
proposed during 1979-80 for new ferti-
lizer projects in Maharashtra and for
expansion of the existing projects along
with important features of the plan
proposals for 1979-807

THE MNISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI H. N. BAHUGUNA): (a) Yes,
‘Sir.

(b) It is proposed to set up two large
sized gas based fertilizer planis at
“Thal Vaishet in Kolaba District of
Maharashtra in the public sector. The
project wil] consist of two ammonia
plantg each with a capacity of 1350
tonnes per day and 3 urea plants each
with a capacity of 1400 tonneg per day.
Another fertilizer project viz. Trombay
“V with a capacity of 900 tonnes per day
of ammonia and 1000 tonnes per day
«wof urea is under implementation as an
expansion of Trombay plants of
Rashtriva Chemicals and Fertilizers
1.4,

A letter of intent has also been issued
‘to M/s. Deepak Nitrite in the private
sector for the manufacture of 259
‘tonnes per day of ammonia at Taloja
near Bombay.

(©) Techno-economic Feasibility
Report in respect of Thal project has
‘been appraised and the proposal is
being processed for investment deci-
sion.

(d) The following provisions have
‘been made for Thal Vaishet and Trom-
bay V projects for 1979-80:

(Rs. in lakls)
“TRal Vaishet . 3,000
Trombay ¥ . : . 4,500

APRIL 3, 1979
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#0941 & TargAr

5815. &Y At mico wtudr : oFq
Qifaan aar WEA WX 9ETE THr Fre-
ATer qaraf & e FTOTATAT F oA §
gAareifeT 99T gEr 3944 fEAtE 20 Wi,
1979 % IO & HF9 & 47 A FT FO
EEUNE

(%) 37 =w=at # am e §F faad
wErat & wmE A s #@
T A ferfer R § 4w
A #4497 A AR fea-fer deaen
& #q; =@k ’

() 3w & Frzaifoat v o aFfas
ard fFadr Adr & st @9y whar @
AT TET /A A g ?

fean, <ama st gdew wEr (=it
gRadt A agan) - (#) TSTLA, TIIAE,
USEATT, I 9IW, dar, qfeAdr Fare,
AY AW T #Alex Tt § awa
a0t F e Fv fawin sy # fra
AvaeFr #a § @4a Y earqar oy
ATE W A oaww 9@ s fer
™ g NNTT A oggEvd & A, uwig Siw
WA WAW, IAT WAA q4T GAF F o7
WM AT A1 UAAAT g aar wgwmss
W &% & fergerm wafrareen fafns
ST I A9 § qedrqizgw @dd) a
AT FT AT G B/ wANAT W geATT g

() efrarsge 92 woierdr 33 A
ATAMl & HIETE 1978-79 F  waa
g & fa? 2w & 47,790 oz dw@r-
I F 3q garfwa gedmr & s 30
I AT FOATATE " GET qeq 1
TEEEREE AT ogad 491 gudmEat 2

Memo from Employees of Andhra Steel
Corporation Limited, West Bengal

5816. SHRI SHARAD YADAV: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have re
ceived representations/Memoranda
from the employees of Andhra Steel
Corporation Limited, West Bengal;

(b) if so, the facts and details
thereof; and
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" (c) whether substantisl allegations
have been made against:the manage

mént of the Company for keaping laxge
number of workers and employees out
‘of employment, it so, the detgils there-

ot "and ‘wction ‘taken” to. ﬁui-u sde the
management to recpen the factory to
save more than 2000 workers of the
Unit in West Bengal?

THE MINISTER OF STATE IN THE
‘MINISTRY OF STEEL AND MINES
(SHRL EARIA MUNDA):s{a) “t¢ (c).
Information is‘feing collected am il
be laid on the Table of the House.

IIIM and &Im 0! Avldiu

5817. SHRI SAUGATA ROY: will
‘the Minister of PETROLEUM, CHEMI-
CALE AND mmm ‘be pleued
to state:

{a} the sources from which our cous-
try gets, aviation lubricanis {for its
needs; ; :

{b) the terms for getting the'ume:
and

(c) the scope and research potential
for ourdwn ' 6il companies for manu-
Iacturtng the same?

Cx

‘I‘KENIN‘IS‘TER OFPEI‘ROLEUM.

CHEMICALS FERTILIZERS
(SHRIH, N, BAHUGU‘NAl (a) Indian
0il Corpmtion—ﬂxe canalising agency,
purchases' its requirements of aviation
lubricants from UK, USA, Belgium and
Holland.

® Sieh
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(®) Aviation pily consist of Engine
Oils, Hydraulic Qils and variot'iifitru-
ment oils, As we require several
gradey in each .of above categories to
meet. raqulrmm_ . .of o nincrpm
which * have been. W
severs) countries, the demand of uch
grade is quite Jow. Hence the deve-
lopment of ali these grades of gil may
not:he economicul. However, -somer
efforty. are: -underway. to_I0C, (R&D"
Centre) to develop a few of wuch olls;:

Mtue: stm Dcu m-
5818. SHRI VASANT smmz'

SHR! VIJAY KUMAR'N.. -
PATIL:

SHRI C. K. CHANDRAPPAN:

will u;enm'r'rpm umxs- '
mmnmnsmorﬁm
be pleased to state:

(a) whether attmuan of the Gomn-
mnthubmdramtothmwm-
port in Blitz, Weekly dated
10th February, 1979 under the caption
“Emergency 8till Dogs HAL"; :

(k) it o, what is the reaction of the
Governmant- fo the wvarigus. obseryas
tions of serious nature made iherein;

(c) action tmn)pmpnm in the
matter?

THE MINTSTER OF'STATE IN THE
MINISTRY OF DEFENCE AND IN

scmrcz AND
(PROF. sam SINGH): (a) Y-s, Str.

ﬁ\oud{a} mm ol

Hindustan - Asvonautics-Lifgited iy not
Mu ‘harassing:its efficers a8
alleged in the news report.  Thay sre
giving due mﬁeﬂnﬁmhaulqﬂi-
mwhhtgmwm

. by e officen,
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Bhojpuri Programme on T.V.

5819. SHRI HALIMUDDIN AHMED:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are aware
of the fact that neither any “BHOJ-
PURI” programme nor programme for
Muslim community is shown on T.V.
Centre, Delhi;

(b) if so, whether Government will
give more programme for Bhojpuri and
Muslims; and

(c) if not, the reasons in details
thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI):(a) to (¢). The main langu-
age in which programmes are tejecasi
from Delhi Doordarshan Kendry is
Hindi. However, the Kendra does
include programmes in Bhojpuri
occasionally.

It is not the policy of Doordarshan
to telecast programmes on a religious
basis. All important festivalg and
events connected with wvarious com-
munities are reflected in Doordarshan
programmes so that a composite cul-
tural picture emerges.

wTETTAOR HX gEEEw & 2 Agfadne @
YATHETE ® GITAT SATAT

5820. st Rm@ fag =@igw :  aur
gaa WX S| RS qg q@E FFAr
w4 fF:

(%) 71 78 &= & f% m@ Iq www-
anit sf gEEA § A wgtiRvEl A
& wmafy 58 ag @1 wg 9T d=fagfa

w) afg gi, @ aar aw@T &1 fa=r
Ty ad &ar faew g7 =@ se-wafdiew
F mme § W @ QAR W OWARI
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qsr{ra’ﬂaﬂiﬁr%mﬁqma&ﬁgfa
OG-

goat wi waror A&t (s ™ e
weArR) : (%) S, ?@(t

1976——78 & SR =T O

5821. =t gAY @Y T|IA : : T
39 WU WAl a4 @0 HEr qg A Fr
gaor FG1 & 1976 ¥ 1978 # A

Im"r%iam'r\
frarimr #gar @O S & SUFAT &
W%Wﬁﬂﬁﬂﬁw{‘wg



' my»mmum
_ - Television and -other: Media

'mmncm the
Minister  of " INFORMA' ‘AND

momm;upumatom '

(a) the extent ol puhllcitr mh poli-
ticsl’ party received on ' (i) Hadlo, (if)
Television; - (lil) English and

(iv) Varnacular dailies du:!ng the last’

3, years; B

(b) the Dtﬂ:llcity . Republican

Party of Indla received as mntioned'

in (a); and.

(o) wiut ltepl quommt pmpnle
1a take to ndm this dilpmty?

MMOFMTIGN
AND BROADCASTING (SHRI L. K-
ADVANI): (a) Akashvani and Door-
«darshan cover the activities of political
parties in newa bulletins and current
affairy programmes on the baasis .of
“their news worthipess, However, pub-
licity as such is not given fo any poli-
tical party. ml'rosshnotwnmuad
by the Gowernment, .

{b) antl '(ge). Does not arise.

Probe ixto Bossbay Based Company of

Acoguutenty and Anditors

5838, SHRY ' M. - KALYANASUN-
DARAM: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIKS
be pleased tn m

(l)whﬁuﬂkﬂhﬁlhllh.ln«
stitute .of Chartered Accountants

mmmnm;
thorough . probe of &4 Bomt

Wt:m of tccount-ntn and audmﬂ
an .

(b)l!lo mmw

'I‘I‘E unnmarammmm
Mmmarnommmm

THE .
J WW%

AND - COMPANY
(SHRL 8. mm: (@) Yo B,

73 wmunAumm cmrrmu 1901 (mxm
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(b) The information furnished

'm.mmawmwg

dm::nwwo!mnm

'mmmmhumr

mmtmucmmm
rashira, Bombay, fied . compisint
m&mwamm
Accountantg Act 1940 ageinst Shri
K R Alpaiwalla gnd Shri A. K. Mahi-
ndra of M/s. A. F. Ferguson & Co.,
Chartered = Accounfants, Allahabad
Bmmmmmnm
and suditers of  M/s. Trisure India
Limited. !nmdmwnh%m-e
viﬁnnu of Muhﬁnﬂ 11/«11(5) of. the
- Regu



panies, that the procedure for desling

- in “garHer case, 'an adourn-
_.m'malnmzhtiuthismm
‘Hetring’ was adjoufrned fo; the ‘same
a‘m“hwebemﬁvmmm
Mwﬂhmﬁernn '

mamas.mm
mmnmmm
bepl!audhniﬂe'

(a) whether it ia & fact that Govern.
ment propose to increase the price of
core secior praduct steel; and -

(b) {f o, what would be the Impact
ontheproducuonolthummndth&
present pr’ux l‘lmcture?

TEEHINISMO?STA“‘INTHB
MINISTRY OF STEEL ANpD MINES.
(SHRI - KARIA MUNDA): (a) The
price, of core gector products such as
steel arg constantly kept under review:
by the Government.

{b) The hhpact on production and

price structire will also be glven due:

consideration at  the time of suth

Modsrsisatien ‘of Blisde .
Fiaat

5825. SHRI R. V. SWAMINATHAN:

SHRI M. V. CHANDRA SHE-
KHARA MURTHY:

SHRI A. B. BADRI NARAYAN:
BHRI P. RAJOBPAL NAIDU:

Wil tbe: Minister of PETROLEUM,
CHEMICALS . AND FERTILIZERS be
pleased to state: .

(a} whetber it is a !aet thal modern-
ising the:Sindy. Fertiliser Plint will
mee! the agrienltural peeds -of the
country and elso-will be' an ‘wset to
the l'ertium Cnrpuntim of fne!in.

(b) if s0, what are the monouk
under way to modernise the Sindch

 plant;

Ay the tofal cost otemmmum ,n-
volved: and

Idimwma mwm
tlmnnajdialhemwmw
the pimnt?
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mm-m OF PETROLEUM,
camd&.s AND 'FERTILIZERS

(SHRI H. N. BAHUGUNA): -(a) At

Ammonium Sulphate and-other pro-
ducts, The Sindri Rationalisation
Project ‘envisages the setting up of
capadity for the manufacture of 1087
tonnes per day of T.S.P.

(e) The ;pprwadn:pitq cost of

‘”Wﬁtmtofﬁbm-
’“’Mﬂn huemlﬁtntedt cell o

,hmmmﬂon of Mh mpum
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snquire into the -alleghd long-disiance
sontiol of jIndian  compaitles by Mult-

-natignal compantes by virtue of: thewr

minority .share-hoiding; -

t'a‘ whether the removal of umm
control over Indian companies, havi

‘minority foreign share holding s cae

of the“tonsidérations into the appro-
val of appointments 6f whole-time and
llnnuing Direitors of mmpnnies amt

(¢) 'what - Goverranent m ‘to -'b
in tniz matter?

(SHBISD

below 50 per cent., the contrél will be
-dependent. on the actual. distmihution
of the .shares in  the
Indian - hands. . If this. share bolding
is widely distributed among . share
holders who cannot combine, the
effective control in such ceses . may
remain  in the hands of iomln
shareholders who hold a substaniial
portion of the 'shares.

Ab) and (c). Approval of the :Cen~
tral Government is requiredq under
Section 269 of the Companies Act,
1866 - for.the appointment . or re-
appointment of Managing or Whole-
time Directors in public companies or
private companie; which are subsi-
diaries. . of public companies,
irrespective  of 'the sharehdlding
pattern of the companies. .The. con-
ddernt:om laid doWn in the _ said
Section 2689 for . considering guch
applications thus - apply uniformly.
In .this congection, it may also be
pninled out tlut.in).he Case o:t smme
M

?-a'ﬁ

WM,' hl

%

providedtar
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mnnuﬂunhmotmm

amendment .of the Articles under
Section 268 of the Companieg Act to
Jrovide for the nomination of pon-
rotational directors including Manag-
ing/Wholetime Directors by the
Joreign - shareholders, -is. now . pr0-
posed to the Govermment, the Gov-
ernment.as g matter of policy does
mtmem;ruemhm&penu

llen“mmu M

©..738%7. DR. RAMJ] SINGH: wmihe
. Minister of STEEL AND MINES. be
Pleased to state: -

(a) is-it'a fact that Gevmmeut'h_ld
uﬂ.trtﬂ the House that the headquar-
mdmmmmmmw
.andwhm

(b} 1t -0, how many departments
mwmmmmmm”yet.

(c)hunmwmmmd
. ‘Hindustan Steel ig there at Ranchi
~whirh can be utilised for this purpose;

4w is it & fact that Government
wants to go back from the earlier
‘commitmeat?

m ‘MINISTER OF STEEL AND
 WMNES (SHRI BIJU PATNAIK):
. (&) andl (b).'The House had been
© jnformeq earlier that a proposal to
CahE e headglertars of SAR

*'Ranchi, in stages and at the appro-
| “priute time was under the considers-
- tion of Government. "This ‘matier 18
. -'m umﬁ:r ion with regard
e the ‘of suftable : office

| APRILSIm

Writtpn Anmﬂ KQ

~ other facilities whichwiummny
He required for thiy purpose.

(I No. .
(d) Dus m mu

. !lpmrm Irr Mnlnﬂul Dld;hp
ﬂl-.m _

5mmmvcm m:;m
PRIME MINISTER AND

'DEPUTY
MINISTER ornmh phued

to ltat!‘

(l) whlthar ﬂn emplom nnd m
cers of the Aeronautical Departraent of
the HAL Ltd, Nasik Division have
submitted a Memorandum: fo the Man.
aging Director at Bangalore and Gene-
ral Manager of fhe Nasik Division for
the rédressdl of their gifevances In re.
gard to' ﬁuir pmmotlms and uﬂar '.le-
mmﬁ ©

(b1 thtr thenmmhu‘n-
ducted- fres -graduates as Mechanical
traineeg and absorbed them-in the Per.
sonnel and  Finangial Demrhmnt m

Nuik Di!dm‘

(c) whathar it is s hct mt t.his bas
already affected the future of the Erc.
nomic Officers (non-taehnlcal tIl In
Nasik Divisiof); and -

(d) docovmthundtnm
any steps to redress their grievances?

THE MINISTER OF a:mm in
THE MINISTRY OF DEFENCE AND
mmmorsm‘mmmb:--
PARTMENTS OF ATOMIC "ENER-
GY, ELECTRONICS AND .BCIENCE
AND TECHNOLOGY ' (PROP. .BHER
BINGH): (a) and (b) ru.&r

(¢) No, Bir. Inumdm with

the recruitment policy of HAL, , the
Masi Tead
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mm. a ._mr m%wwnw = R | mm 1 memaw.

i e iE b it mmmmmm 1 mw« mmm

bEo vE or EReCEREE | | BLLE sESeREEE

mmm.(w (.m WWMmmmmm BE | iasvsenadsz mmmmm
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mm.m.m mmm mw.m | _mmh : m mm m r m.mm_ _wmm m_m_h

kRt | .«.mm mmm = kg E. B mmm.,. Spy-- mmm

mm,...w w_m,..m Ey b Ereeg mﬁmwmmm“.ﬁ
EEys EoRgEL gER Es m.w E S SAM TR

im.«u_m w s .w., 5 B _nh I ¥ i_n_m mﬂm X m.m.mm
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iﬁn’u%m

miﬂﬁﬁmw#u
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L g}
Dasgér from Axls of Anierica, Pak

5832. SHR1I P. RAJAGOPAL
NAIDU; Wil the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased state:

(a) whether ‘there is. any dapger to
our country because of the Axis of
America Paklstan and China. and

(h) it so, the mmren teken to
-protect our couniry?

AND . -MINISTER - OF "DEFENCE
«(SHRI JAGIJIVAN RAM): (a) and
(b). Government are aware of the de-
veloping pattern of relationship bet.
ween Pakistan, China and the USA asg
well as’dther countrlea of the world.
{ Ay ‘inilitary’ build up in our neigh-

_ bourhood iz naturally e matter of
concern to us. Such developments in
areas having a bearing on our national
security ‘sre kept constantly under re-
view in formulating and updating our
own defence preparedness.

Release of Allvertisements by Certain
.Ommnhs to a Souvenir ‘Janata Era
First Year’

5833 SHRI. KUSUMA KRISHNA
MURTHY: . Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS %e pleased to state:

(a) whether it is a fact that several
compenies including DCM, Modipon
- Ltd,; Indian: Oversess Bank, Modl
. Continental, . Centiral . Bank of Iudia,
Kadem: ame Estateg Company.. Coro-
;memdal Engineering Co,, . Bhordka
BMoadlines, TM and Mc¢  Private Itd,,
+«Byndicate ‘Bank releasied wdvertisze-
spoents to a Souvenir entitled “Junata
._-!n?int?ar"*pﬁlﬂl!hﬁ&by - the
. .Jenate: Party on’ my 1, 1978;

{ ) w.hetber Aty gﬁhm {Q
pompanies

thne

nlm
and their ,

APRIL 3, 1079
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airer.-turg under “the Commm Al:‘l;
md

(c) it the ‘answer to~ ('b‘) 1‘ ‘in‘m_
negative; the reasong for not taking
any nctinn?

THE MINISTER OF LAW ms*ncz
AND COMPANY AFFAIRS (SHRI
SHANTI BHUEHAN): (s) Yes, Sir.

(b) No, Sir.

“(¢) The fects and circumstances of
the case inclnding tariff,: print order,
etc of the pamphlet do not disclose
any vidiation of provisions of “Com.

‘panies “Act, 1058,

Permission sought by Bharat Electro-
nles for selting up Reglonal Units
5835. BHRI P. K. GODIYAN: ‘Wil

the DEPUTY PRIME MINISTER

AND MINISTER OF nmncb he

pleased to state:

(a) 'whether ﬁaaut '
Limited has proposed to the Cenise
ﬂzntxtghoiudbegmwﬂtnww
two regional units in the counfgy;

and

{b) i so, what decision has Jann
taken thmon?

THE MINISTER OF STATE .)
THE MINISTRY OF DEFENCE A

MINISTER OF STATE.IN. DE.

PARTMENTS OF ATOMIC: gy,

~ELECTRONICS AND: SCIENCE

TECHNOLOGY APROF, - SHER
SINGH): (a) Yes, Sir. '
() The proposal 15 underm:ulna-
tion by Ge\remmmt, L

lﬂl‘lﬂ! ‘ﬂf'

. BB36. sum nmaﬂmun@lm
BASU: Wwﬂhuimmm

.AND lﬂ“ﬂs bcphnodhm




(b) :iwhether. Government - through
its. various departments ‘will conduct/
have 50 far.conducted -the field investi-
gations to evalusie the wbove: possi-
bilities which may be of great econo«
mig significance; and

(c) if 80, the details thereof?

THE - mnggp gr STATE IN
THE Hm!m TEEL & MINES
(SHRI KARIA MUNDA): (a) to (c)-
The report ipom.the. Seminar is not
yet  available. However, tungzten
mineraMsation - over a limited extent
hag ‘beén loeated by the Geological
Survey of dndia in Monsong area of
Durjeeltng district. -In- view of the
Jocalised nature and limiteq extemt of
the mineralisation; Geological Survey
of India hes nd progratmme of further
work at present. No tin mineraliss-
tion Fias been found in this distﬂct 0
far,

Newsdtem Captioned “Coal Laboaf
-wants Bact by Mareh End”

5837, SHEJ.

vml
PATIL: Witl M Minister of ENERGY
be pleased to state:

() whether his attention hag been
drawn to the néws-item ca
“Coal -Labour .wanis pact. by March
end” appeared in the Business Staf-
dord ‘(Caleutta Edition) of 26th Feb-
Tuary, 1978; and

(b) it o, what sction hag the Govern-
ment taken io. avert the threetened

“t:’;hhr%hemkmaemw

oF smm N

STRY OF ENERGY (SH
-TANm:-twm msam (a)

_‘blmamm cm;ume

- taum_;:--mwf with regresen-

§5;. wm Answers CHAITRA 13, 1001 (SAKA)
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trade’ unions hay-been: entrimted with.
the task of negotiating a fresh wage
agréément in coal industéy “efter the
explry: of the previbus wage agiee. .
ment -on 31.12-98. - Pive mestings of
the Joint Bipartite Committes have
been held so far, the last one having
been held “on 26th - and 27th March,
1979, The next: meeting is scheduled -
to e held on 18th ang 20th April
1879, Farnest efforts are behl‘ made-
to arrive at & mutual settlement
taking Into account ‘the general policy -
of Govermnent in the matter of wage
levels in the public” seefa-r enter-
prises.

it dve: ol o wieand i e e w

(%) fogre & wiilt e winre wrewrd &
mhﬂ«vﬂrimmg‘

(@) W wre w0y & wrew w1 wwenra
Wi dwrcor g

() ofc gh, @ ¥ wr v ;Wi
(v) mevd oeagr?
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mammamm

"MINISTER OF m:rmcn be plmed
*to state;

(a) whether it is g fact that Gov-
ermment have gevised its = Export
Pnhcyotl‘iuArmgmAmmuai-
tions; and -

“(b) it 50, the details regarding this

:evindpone and the names of the
thngwﬂlbeallowedmdu

generll licence procedure?

“THE MINISTR¥-OF DEFENCE AND
MINISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC ENER-
“GY¥, ELECTRONICS: AND .SCHENQCE
.AND TECHNOLOGY (PROF. SHER
SINGH} (a) No, Bir,

: (b) Dounotarbe
[ S S
5840, it W g
st wren fog oveld :

Wi geam offe wmr By o wnd WY
£ AR ACh

(t)m iy g @ gvtﬁw
fiw woerd Towdt & I # Fid oy
wufRd §; sk

() wR g, @ o T B qRew
wfw o felt w® R v oaTor § 2

o aite e swrwe § e sl (v
mw) (=) o (w). o i
4. wfirw G woerd dw wfrr wrwfoy
il wtwor ofte el sy
-y m T W woerl sowt & e
oo 6w i oy g

APRILS 1070 .

mmma Mm"_-
nw mmmw.

{=) : facts about ﬂ:eqmﬁty of
crude oll produced in the country or
imported - from outside during -the
Yom lm-ﬂa and 1978.79; - o

(b) wheunr th-n 1- any uhoruaﬂ
of production and lmportl o! emdc
oil;

(c) whether the eonaumption' of
petroleum pmducb has gone ups |

m-dlmMMtog.W.o:
indiuenou;o:imporhd mpnly " of
cl"l.ldgpﬂ, : .

tage of crude oil; and
(&) if 30, facts thereabout?

THE MINISTER or""r#momu.
CHEMICALS AND  FERTILIZERS
(SHRI H. N. BAHUGUNA): . (a)

Qty. inhﬂ?im

.Crude Gil :ams wo
Impors . . . e 15°00@

| A@eimated)

b
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_m.wmoabyabum{wmt
d;:ﬂnl 1978-70 s ompned to 1077-

'(e)mwmw&uc!w-
tain petrolenm products with effect
from 1-3-1979 waz as a result of
increases in the ritex of excise duties
contained In the budget piroposals
mnm-n

(h No, Sir.
(8) Doed not arise.

Site  Bclection Committee for Larse

5842, SHRI SARAT KAR: will
the Minister of ENERGY be pleaged
to state:

() whether any site gelection com-
Mmittee for establishing large thermal
power stationg in the country was set
‘llgnh, Government during the year

(b) if s0, the detaﬂn regarding the

recommendstions of that committee
mdtbe.cthnhkeninthtmrd.

(c) whether there is gny proposal
to instal by 108283 a super thermal
power ‘gtation in. the Btate of Orissa

tommunmminwt
Siﬂe.a_nﬂ_

0] ﬂn;'m detally theroof? -
mmm OF
(Bﬂmrnmcmmnm) (8).
Y“.sll' ;

,hfﬂ_ mwwm! ot

‘-im m«, alpaet
"‘MQ{M) sites %0
Wm!am
Muawm

ENERGY

' Written Amm"' %

(u)wmm su-
rmmwmm :

(111} Farskia, Ray, 'I‘emhat .and
Region,

" Talcher in Eastern 1

(iv) Bingrauli in Westemwor-

(v) Obra in Northern Region.

2. Duta in respect of following
sites should be further collected and

analysed:
(1) Bargi, Wlenomgainmuhtn
wmwmmm
m)wmmm

smmatUmrer.Tawum
Bishrampur in Western Region were
not found suilable by the Commit-

4. The Commitiee further recom-
mendedihatmmstatenlechm!y
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ingly spproval hu t!rwdy been. ac-
- corded :for th¢' implementation: of
Singrauli Stags-1- (600""MW ), Korba
Stage-I (1100 MW), Second Power
Station ‘st Neyvell (630 MW), Rama-
gundam’ Stuge-I Project’ F {1100 ‘MW)
. and Farskka Phase I  Stage-I (800
MW) project. ‘The Orissa Govern-
ment was also requested to conduct
investigatioria arid prepare a project
report for a Super Thermal Power
Station at Talcher ' iri Ottssa, ~ The
- Project report has not been racdvad
8p far.

The State Electricity Boards have
. also been advised to take action on
the varfous recommendations of the
committee, pertaining to them.

(¢} and (d). A Super Thermal

- Power: Station at Talchet in: Orissa

is not planned for installation by
1082-83.

Q'mﬂiy_ot.Nm Broadeasting

5843. SHRI C. K. CHANDRAP-
PAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) wheiher the attention of the Gov-
"-ernment have been drawn to the fact
that the quality of news broadeasting
“in AIR and TV Is steadily going down
" ang the news in AIR and T.V. these
days are consisting largely of non-
‘news and non-events while very im-
portant national “and international
“'‘events gre just ignored;

. "(b) what is the reason that - the
- mews bulléting take-the 50  called
news about Ministers’ speeches  or
signing agreements with other coun-
" tyies.or: about: some: new production
achievemends’ of - some factoriey - and
farms.ete. and; blew it with 20 sense
of ‘properiton um bmaﬁm ﬂan u
news; s0d: :

{e) whether "Wt ;‘mkuh

APRIL 8, 1979

to
.90

e Asersrs 7

these publicly owned - maps madia
wammmhmf .

[is SRR o1 \;"_,_.a BN

mmmm dr

TION AND BROADCASTING tsam

L. K. ADVANI): (a) to (c), The
news bulleting on A.kuh\mnl and
Doordarthan attempt' "fo, give =
baldnced préséitatian of all’ news of
importance both national and inter-
national, keepi.ng ih view  the need
to keep the'listeners|viewers.. well
informed. ) .

Off and on, Government does recei-
ve comments and criticism regarding
its news broadcasts, and this “helps
it to improve its gervices.

The smchas 01 Minmeu, interna-
tional agreements, notable achieve-
ments in the fleld of agriculture, in-
dustry etc. gre covered in the . news
bulleting on the basis of their news-
worthiness,

'ruhnen: expenditure by vadutaklnn

5844, SHRI SACHINDRALAL
SINGHA: Will the DEPUTY PRIME
MINISTER AND. MINISTER OF
DEFENCE be pleased to state:

(a) the names of the industrial
unitzs under thiy Mn:l.ltn;
(b) the details of tha publicity ex-

penditure of these units. unitewise
during the last three years, yur-win.

(c) the namey. of the dajlies which
were given advertisements by these

. units, unit-wise and the nmpunt ghere- .
m

of, during the Iut tgp;ue
wise; '

(d)ﬂnagunsummw—

wards the ‘lan of - theye
units, unit-wils_‘l'dd thl%oﬁ "of.

(e) mmdw“
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THE HINISTIR OF smm:. IN
“THE MINISTRY OF DEFENCE AND
MINISTER OF STATE -IN THE DE-
PARTMENTS OF ATOMIC ENERGY,

- ELECTRONICS, AND SCIENCE &
TECHNOLOGY (PROF.  SHER
SINGH) (a) to (e): . The
information iz being collected and
will be laid on the Table of the
House.

Posts of Selection Grade Station
mmmmnmm

5845. SHRI 8. R. REDDY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased  to
state:

(a) whether there are some posis in
the cadre of seleetion grade of Blstion
Directors in the AIR, and Doordar-
-shan are lying vacant; and -

(b) if a0, sines when and the rea-
'sons for which these posts are not
being filled up?

THE ‘MINISTER OF INFORMA-
TION AND BROAIX ING (SHRI
L K ADVAND: (a) and (B). Im
All India Radio seven posts in the
cadre of Station Director (Selection
Grade) are lying vacant. In Door-
darshan there are mo posts in the
cadre -pf Station Director (Selection
Grade) as such, but there are .13 posts
on the programme side which carry
the same pay scale as that of Station
Director . (Selection Grade) in  AIR.
Pending finalisatfon of Recruitment
Rules, officers of the cadre of Sta-
tion Divettor (Selection: Grade) in
AIR are posted agsinst these posts.
At present, seven of these posts in
Doordarshan’ ayé manned ‘by Station

Du-ecton lO(difaﬁ-y Gradey of Air.

The reasons’ for mf posting Btation
Direatou Weu Gﬂda} vto tbe
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. shan mentioned above is non-avail-

ability of officers in the Grade of
Station Director (Ordinary Grade)
with six years approved service, s
prescribed in the recruitment . rules,
for selection s Station Directors
(Selection Grade). As and when
the officers become available, they will
be appointed - aguinst the available
posts meant for them,

Collaboration with Japan for Fertibizer
Technology

5846. SHRI KRISHNA SINGH:
Will the Minister of PETROLEUM,
CHEMICALS ' AND mrrumw

" be pleased to state:

(a) whether Government propose fo
enter into collaboration' with Japan
for fertilizers technology; and

‘(b) the names of foreign companies
who have cellaborated for manufae-

_ ture of fertilizers in India?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Bids have been received from inter-
nationsl engineering: companies in-
cluding comparnies from Japan for the
supply of process know-how, basic
engineering package and supervisory

" services for procurement, detailed

engineering, erection and comimis-
sioning of the ammonia and . urea
plants proposed to be set up on the
West coast based on gas from (he
off-shore structures. The hids are

_ currently under eva.luatlm

(b) Nd;n!lnmla!perﬂeipmm
huwhrbeenmhmid-

_Mlterﬁl&ﬂplﬂ&h-

e i

N.r ﬂ'dm mhbenw

I Mud-ay Fertitiiers Cimieed
2 Tndine Rbglibiv Dlvativd

"} Natiooal” mim Oil *Gu !mr. ERI A
Amoco ‘Todia' Tae, WA

" Ymperial: ‘Chicalcal Mumiet‘ U.&. G

IPC, \lubiw
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. 3 Coromandel Fertilisers Ltd.
 E.LD. Parry (India) Ltd.
. 5 Zuari Agro Chemicals L.

6. Rallis India Limited

. Chevion, Chemica Co. Led, UBA,
. Internationsl Minerals and’ Chemicals Corporaticn,

. Chevron Chemicah Co. Lid, USA. - ..
International Minerals and Chemicals Corporaticn,,

US.A.

.. United States Steel * Qorporation, - USA: "~
Iuternational Finance Corporation, Washington.

. M/s Fisons of London,

In sddition, process know-how and

technical assistance have been pur~
chased from abroad on an outright
basis for various gections of the fer-
tilizer plants set up in India.

- Xameng Hydel Project In Arunachal
: Pradesh

8847. SHRI RINCHING KHANDU
. KHRIME: Wil the Minister  of
- ENERGY be pleased to state: -

(a) in which year Kameng Hydel
Project In  Arunachal Pradesh was
* -started-and how many mare years will
:be required to complete this project;

(b) total expenditure incurred uptil

(g} total electricity in M.W. to be
produced from this project atter its

. completion? _
THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN) : (a)

(b) and (c). The actual expendi
ture upto 1977-78 was Rs. 34.80 lakhs,
The anticipated expenditure during
1878-79 is Rs. 3719 lakhs. The power
output from both phases of the pro-
ject has been estimated at 148 MW
continuous,

Beneficiation of Coal -

5848, SHRI KUMARI ANANTHAN:
Will the Minister of ENERGY be
Pleased to state:

(a) whether it is a fact that in most
developed countries, more than 50
per cent of coal produced is befieficla-
ted in coal preparstion plants, where-
a5 in India only 18 per cent of ‘the
production ix washed; - '

(b). the ressony for 30 per. cent of
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bensficlited; . while - in ‘India lowef
percentage of production iy washed.
Ig:is muinly due to the reison that in
the former case, coal seams  aré
usually thinner and while mining,
dirt and extraneous matter gets col-
jected. This necessitates beneficiation;
while {n Indie seams are thicker and
the volume of extraneous contamina-
tion of rock iz limited. Need fof
beneficiation of cosl is guided by
washability characteristics of coal af
mined and the consumer’s economif
choice between low priced raw coal
and high prived bigh gty oenefs
ciated coal, So far, in India, former
has prevailed, except for steel indus-
try where latter has prevailed,

(b) Coal washeries in Indiag ar®
very complex, treating cosls with
difficult washability characteristics.
Currently the ash contents of raw
coals received by washeries have gone
up, whereby the washeries are pro-
ducing less guantity of clean cosl
from out of same amount of raw coals.
In addition, there are problems of
power -interruptions. Thix limits use
of full capacity in washeries.

(c) In addition to 15 washeries and
modifications in five of them 5 new
washeries are under construction and
3 more are planned for censtruction
during the period of 19786—83 for
meeting r'aqulmmnt of ateel industry.

Domestic Damand Projoctions of Stesl
not accepled by Plasning Commission
5848, BHRIMATI MOHSINA KID-
WAL Will the Minister &f STEEL
AND MINES be pleased to state:

() whether it is a fact that Planning
Commission -bas not so far accepted
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abroad? -

MINISTER OF STEEL AND
(SHRL BLJU PATNAIK!):

_ta)'rhhmttuisheinsnﬂwbv
Commyission,

the Planning

() and (e). Ithuhanltltedin
the Draft Five Year Plan 197883
that “with the constraint of rupee
resources and relatively comfortable
foreign exchange situation, the creat-
jon of additional steel capacity could
be phased e a8 o provide laz w oet
import of about one million tonnes -
per snnum®, Therg is a provision of
Rs. 200 crores in the draft Five Year
Plan 1978—8$ for making a start with
the new steel project. Possibility of

" further mobilisation of rupee resour-

ces are also under examination,
Stoppage of Underground Coal Mimes
Operations

5850, SHRI K. RAMAMURTHY:
Will the um ot mmm' be
pleased to state:

(a) the reasong for the under-
mundcoﬂminingopﬁlﬂmm-
ing to a grinding halt in the second
week of February, 1079;

(b}ﬂnnepshkmtnruﬁnethe_

(e)whetheriiuahctth;t coal
production has been confined to open
cast mines only? -

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) 1t is
not correct that underground mining
opennmumtoanhuﬂushdtm

February, 1970..

"{(b) and (c). Do no! Aariee.
m&s n.vn. m
m

5851. BHB.I. SOWA'L‘B CHATTER-

. JEE: Will the Minister of ENERGY

‘be pleased to state:
(a) wlmhrarepreaent&m has

been received from DVC: Engineers'
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Association, Calcutta regarding organi-
sational problems and restructuring of
Damodar Valley Corporation;

(b) if so, Government’s
thereto; and

reaction

(¢) is it proposed to call a meeting
of the participating States to discuss
the organisational set up of Damodar
Valley Corporation, so that the ab-
jects for which the same has been
set ur can be achieved?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) and (c). The various suggestions
have been examined in detail. Since
the Central Government ig already in
close contact with the D.V.C. and the
participating Governments of West
Bengal and Bihar, a forma] meeting
has not been convened, Such a mert_
ing will be held when necessary.

Prices of Life Saving Drugs

5852. 'SHRI D. D. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS & FERTILIZERS be pleased to
state:

(a) whether prices of life-saving
drugs have not fallen appreciably after
the budget concessions on excise duty
on these drugs, as reported in Ecorn-
mic Times of March 10, 1979;

(b) the incidence of actual reduction
in excise and import duties and the
reduction if any, in retail prices of
these drugs; and

(c) the reasons for the gap between
the two?

THE MINISTER OF PETROLEUM,
CHEMICALS & FERTILIZERS (SHRI
H. N. BAHUGUNA): (a) In the
1979.80 Budget, special duty at 5 per
cent on basic duty of excise (which
was levied with effect from March 1,
1978) has been withdrawn. On 1
March 1979 itself, imstructions were
issued to drug manufacturers that
they should give immediate effect to
the withdrawal of the special duty
of excise in the retail prices of formu-
lationn.

APRIL 3, 1979
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(b) and (c). To bring out the effect
of the -oncessions given in 1979-80
Budget which is on three counts,
illustrative examples have Leen given
below;

A. Withdrawal of special duty o] 5
per cent on basic excise duty:

(1) The effect of the withdrawal of
the special duty of 5 per cent on the
basic excise duty is illustrated through
the following example:

a) Retail price of 6 Tablets of Rs.
Pantid  Sulfas  (Sarabhai
Chemicals) exclusive of ex-
cise duty . . 284

(b) Excise duty @iz* % of
75% of (a) above . 027

(c) Special duty @5 of (b)
abovc . s 0'01

Retail price as on 28th February, 1979

Effect of withdrawal ofspecial
Duty as at (c) above {(—)oro1

R :tail price ason 15t March
79 . - z g : 311

(2) It will be seen from the above
that the excise duty reduction on ac.
count of withdrawal of special duty
(which is miniscule) has been passed
on to the consumers,

B. Reduction of Customs duty on
selected drug intermediates:

(1) The effect is jllustrated through
the following example:

Customs duty on Tioc (the import
ed drug intermediate used in ihe
manufacture of Erythromycin Stea.
rate) has been reduced from 75 per
cent to 25 per cent. The reduction in
customs duty on the drug intermediate
entails a reduction of Rs. 294/kg ir
Erythormycin Stearate price, Accord.
ingly, the selling price of Erythromy.
cin Stearate has been reduced
Rs. 1006 per kg from Rs. 1300 per kg

(2) It will be seen from the above
that in respect of Erythromyein
Stearate, the benefit of customs duly
reduction on drug intermadiate ha
been passed on to its consumers.



bolition of customs duty on seiect-
ed bulk drugs:

(1) The effect is illustrated through
the following (broad,spectrum anti-
‘biotic) example:

' The landed cost of Mitomycin C
based on the pre-revised 75 per cent
customs duty was Rs. 137.15/gm.
The reduction in customs dury has
brought down the Ilanded cost to
Rs. 79.17/gm. The prices of Mitomy-
¢in C formulations which were earlier
based on Rs, 137.15 gm as the landed
cost of Mitomycin C are now based
on Rs, 79.17/gm. The  entire
Dbenefit of customs duty reduction has
been passed on to the consumers.

W

Progress made by Indian National
L% Sector Drug Firms

E . 5853. SHRI OM PRAKASH TYAGI:

- Will the Minister of PETROLEUM,

- CHEMICALS AND FERTILIZERS be
pleased to state:

1

’ (a) how many Indian national sector
drug firms have come into existence

- afte- 1965 and what is the progress of

t multinational drug firms from 1965 to

'; 1978 in our country:

(b) is it a fact that number of pro-

posals for industrial licences from

E- Indian sector have been rejected dur-

. ing last decade on the grounds that

L there was no proposal for bulk drug
? manufacturing; and

! (c) if so, details of the proposals re-
- jected during this period with reasons
‘in each case?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
exact position in this regard is being
verified and the information will be
‘laid on the Table of the House.

(b) Yes, Sir.

(¢) The time and effort involved in
collecting the requisife information
will not be commensurate with the
results likely to be achieved.

e

Written Answers CHAITRA 13, 1901 (SAKA)

Written Answers 10

Complaint relating fo allotment of
Tenders given by LO.C. (Mathura
Refinery)

5354. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

DR. BIJOY MONDAL:

SHRI SHANKERSINHJI
VAGHELA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have re-
ceived any complaint through some
Membters of Parliament relating to the
allotment of tenders given by Indian
Qil Corporation of India (Mathura
Refinery);

{by if so, nature of complaints re-
ceived;

{2) whether it has also been de-
manced to hand over this complaint
to the C.B.I. investigation; and

(1) whether Government have since
taken any action in regard thereto and
if not, what are the reasons thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir,

(b) In the complaints received by
the Govermment it wag alleged that
there were certain serious anomalies
in the decision taken by the Indian
Oil Corporation Ltd. regarding the
tenders for the Ash Handling Plant
of the Mathura Refinery.

(c) Yes, Sir.

(d) The matter has been referred
to the C.B.I, for investigation,
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5857, SHRI D. G, GAWAI; Will the

. Minister. of ENERGY be plaaseq fo

state: .

n) whaher no roster is being main-
tained for the reserved posts in the
Central Electricity Authority and
Ministry of Energy; '

.(b)i!w,thetemqnthenfnr;- -

(c) whether Government propese 16
give any incentive to the stagnated
Herd Drattsman in Central Electrfeity
Authority who have not been. given
incrament for the last 10 years:

{d) whether Government propose to
pramcte the Deparimentally qualified:
Senior Draftsman to the post of Head
Draftsman In' the Central - Electrieity’
Authority; and

(e) whether a number of posts In
different cadres are lying wvacant
Central Electricity Authority?

THE MINISTER OF ENERGY
(SHR!I P, RAMACHANDRAN): (a)
Rosterg are being maintained in the
C.EA. and the Ministry of Energy fur
filling up vacancieg reserved for Schew.
duled Castes and Scheduled Trlhu.

(b) Does mot arise,

{c) No such proposal Is unrlar u;lk
sideration. _

{d) According to the nmum
Rufles, a Senlor Drattaman in the pay’

ImﬂeafRs ‘425—T00 in the Centesd:
Electricity . Authority with 8 yesars’
service in the grade rendéred after
appointment thereto on a regular bakls
and' possessiniy ‘st lengt & certifionth i’
Electrical - or . Mechanical : Drafis
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Statement
8 Name Pk Noof * Restarks
e posts .
1 2 3 4
. .
Gepd :
) t Chief Engineer . . . . 2
2 Directuc/Superintending Engineer . g  Ovdens of appointment agathst ‘Scputation
) quota mmm med“:
b, Anoter
posts are aleo required to be by
deputation from State  Governmwenta/
State  Electricty Boards, eic. who have
been requested to  nomingce bames  of
suitable officers. At_:ﬁmwto_illﬂle re-
maining ' vacancles . ta
e promotion has betn initia
3 Diguty/Director/Executive Engioes 9 Appointment orden in respect of these

4 Asmistant Director Amistant Executive 80 Nominations have been received from. the
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1y P.A, e e e e . "I’bcvmndawoﬂdbeﬁlledmuhew
of nominations huni on the results of
e . e the T UPaLY bem® Duamioa
tion held in :978
. CrowC: N
18 chhmetla.-:mm(&lm 75
19 Junior Draftsman (E&M) 18
. 20 Stoogmpher Gr.lII ., . . ., 9
“er UDL L. 8
‘s Tracer 9
, 23 Blue Printer e e 3
. Lower Division Cler 16 The vacancies would be filled on the basis
"2 Division Clerk of the nominations based on the results
of the Clerk's Grade Examination held
in 1978 by the Staff Selection Cimmis-
05 Hindi TransdatorGr.IN § '
" 26 Key Punching Operator 4
23 Comptometer Operator 1
. .CnapDy
" 88 ExwoldicDurwan] . . . X
29 Safaiwalaj . 1

Views of State Governmenty on
lowering of votlug age

5858, SHRI G. Y. KRISHNAN: wWill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether any State has ap-

proached the Central Government on
the question of lowering the voting
age of the electorate and candidates to
‘contest the elections of the Parliament

a5 well as the Leglalative Assemblies:

. (b} if so, the detalls regarding the
'mhphmdbymmm

'the decislon of Ceniral aovmuu'

_ _: fhu-nn,
£e) wluﬂu-: m Mm 'Ibn-l-

mhm lowered the Voting sge.for ...

election. of members to soms. 'paﬁlhd
bodies; and

(d) it so, what mthemuot
such States and Union Territories and
the bodies for the membership of which

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS {SHRI
SHANT! BRUSHAN): ' (a) ‘The Gov-
ernment of Kerala: hdw [

make necessary amendment.. to
mum,»uwmmm

* . 'upon all Indian citbsess ' whio' have
completed 18 years of age. ll'vwﬂm_
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oy tmme ‘..__ .

sal for%reduction of the woting -age.

from 21 years to 18 years. As regards
reduction. of the minimum age for
candidature at elections to Parliament
and State Legislatures, no State Gov-
ernment ‘has - made. m pmpnul in
that regud.

(b). The Rnoluﬁon of the Kerala.

State Amsembly does not mention any
reasons for the request made therein.
The .. guestion whether the minimum
voling age at elections to Parliament
and State Legislatures should be
reduced from 21 years to 18 years is
undéy Gowernment’s consideration, as
part of the propeosals for comprehen-
sive electoral reforms.

{c} and (d)."gwrding to available
information, the Government  of
Andhra Praﬂesh Gujarat and Kerala
have reduced the minimum voting age
for elections to panchayats and muni-
cipalities/municipal corporations from

2] years to 18 years, The Govern-.

ments of Bihar, Himachal Pradesh
and Madhya ‘Pradesh have reduced
the minimum voting age for elections
to panchayats from 21 years to - 18
vears. The Governments of Rajasthan
and West Bengal have reduced the
voting age for elections to municipal
corporations/municipalities from 21
years Lo 18 years. - ’

hlm*ﬂim

sasmithn m 1wt
ﬁltttwucﬁﬁg‘ﬂﬁ

('n) hu!&-ﬂlﬁﬂrimm

|, Fedwdut € fodt R o @
W] ¥ gor et # firg Aoy o ey
Tque e g ¥ g wg € 1w
I F wifirr §—waa sfcienal Bt frsan
& ey wom, v eI W & whrere
fege werer som, fefw - T mﬁhﬁ
wﬂft«mwmmm
% wevw ¥ g Wit f gfe ¥ fegy vk
W'ﬁﬂ,‘!:mmu

Mmmmwm
' in Tamil Nsgu

5860, SHRI K, T. KOBALRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTLIZERS bg
pleased tp state:

{a) whether the 300 small scale
drug manufacturing units in 'rmn
Nadu' have eut their prodaction’ ot es
sential drugs substantially on account
of State Government's logogram or-
der, which compels them - to tarry Tami
Nadu logogrém’ dnd’ Yabels on boitles,
all caps, tahlets, nud aluo mdividua!
ointmenta. .

thy#t so.tberwomfarthaw
otmchmorderbxtheswm

o

(e)themrwnﬂtobom:
by the Goversment to - help
mll.un!m:: : o _
mmmmmorpmowuu.
rmmms

CHEMICALS -
{BHRL B W ummw ()%

- (e}, The informatiba. ¢ ‘being' col-
v '-Mﬁmwmummmm
umnm



115 Written Answers APRIL 3, 1979 Written Answers 116
qgA FAT w1 IUEA submitted a report on staffing
norms for Doordarshan  Kendras

586 1. st Q®o URo WWMI : FT Fol
Her gg a9 F FAT H (H :

(%) a7 a<HL A 927 FAT IequlEA FA
ﬁmﬂwmzmﬁsaﬁfrﬁ

qH
wﬁ%@ﬂaﬁ?miﬁm%w

% faq oF ofEsmr e A & & 1

S.1L.U. Report on Staffing Pattern of
Doordarshan

5862, SHRI AHMED M. PATEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether it ig a fact that Staff
Inspection Unit has submitteq its
report on staffing pattern of Door-
darshan for its implementation; and

(b) if so, what is the report and
when it will be impiemented?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b),
The Staff Inspection Unit has

(other than relay centres, post-SITE
transmitting centres and Base Pro-
duction Units) based on programme
commitments, studio ang technieal
facilitiss available and other related
operational factors. According tu
these norms, there is shortage of
staff in some categories and surplus
in certain others. The recommenda-
tions made in the report, in so far as
they relate to Group ‘A’ posts, have
been implemented and those pertain-
ing to other categories will be imple-
mented shortly.

Board of Directors of Madras Alu-
minimum Company

5863. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) present position of the board
of directors of Madras Aluminium
Company;

(b) who are itg principal share-
holders and number and value of
shares held by each;

(¢) total paid
Company;

up capital of the

(d) value of its turn over, year-
wise, during the last three years;

(e) whether certain parties are in
the field for gaining controlling
interest in the Company; and

(f) if so, what are the facts thereof?

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Statement is encloseq (Satement 1),

(b) Statement is enclosed (State-
ment 2).

(c) The total paid up share capital
of the company as per the Annual
Return filed with the Registrar of
Companies as on 29-6-78 is Rs.
5,93,15,700.
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(d} Th. valua “of turn-wat dur-
ing 1978, 1976 ang 1977 was Ra, 16,53
crores, 25.00 crores and Ra. 23.06
crores repectively,

(&) "The Départment of Company '

Affairg has nol received any infor-
mation regerding any aileged gain-
ing of controlling interest in the
‘company by any parties,

(f) Does not arise.

.

Statement . . e
Ag-per the records of the Registsar
of Companies, Tamil Nadu, following

persong are the present Directon of
the Company:— .

*1. 8Shri C. G. Devayys, Mynagipg
M_

2. Shri P, R. Ramakrishpan.

3, Shri T. A, Varghese, ICS
(Retd),

tshnnnx.m

"RShnDﬂoGAndnni(kl-
Han),

'8, Skl V. nad}ukﬁdmn (ifo '
Shri R, Venkataswams Naidu),

1’Shriﬂimeppecﬂldnu(nl-
" lian). )

8. Dr. Adriano Fenﬁrﬁ (Itl-
, lian), oo

+ %3 Shri M. V. Kamath.
+ 10; Shrj ¥. C, Kothsri.
*11, Dr. G, 8. Laddha, _
' 12, Shri B. Vijayaraghavan, IAS
(Nominee of Tamil Nadu Indus-
trial Investment Corporation Ltd).
18. Shri K Venkstesan, IAS

(Nominee of Gavt. of Tamil
Nadu),

*Shri C. G. Devayya is shown to be =~ a naminee of the LIC in the
bmmshmatth.commyumli-u-??muvm i
shuwntohe..mmi_neeo!ﬂ)BIOndDr G 8 ledhllia:hmmlob.t

nominee of IFCI,
** 8"

&thnntobemu!mn.dhvﬂorhrtheuthertw'

Andsint
Iuhanmreehnmth,bummaummumu-u-n

" Susewmsent :
wsmﬂwdm of thares heid by auck (a3 por the Annsal Return filed by the

- N o wre - 7
8l - Nasies of thie: ; . " L
No. muwmm No. of  Valoe: of
' _- ' 34
!m- m \
“NMQAMWM} .y T
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7. Tamil Nu!u Industria! [nvestment Curporntlon Ll . 70,000  %0;00,000
B. VysyaBank . . ' . . . 1&,645 .. 12,64,500
9. IndiaCemensLud.. . . . . . . 5000 500,000
to, JeyporeSugarCo.Ltd. . . . e e 3678 3,67.800
11, Tiramurthy MillsLtd. . . s e+ = 3,400 3.40,000
12, Shri P.R. Ramakrishnan . . . . . . . $,100 1,10,000
13 Ramakrishna Machinery Corparation Private Ltd. . . ) 980 08,000
14, Johnsons Estate Pvt. Ltd. . . . .« . . 850 85,000
t5- TheBankofKaradlud. . , .. Boo  Boe00
Preference Sharcholders
16, Unit Trust of India ; . . . . 55,200  55,22,000
17. Tamil Nadu Industrial Investment Corpn. . 45,000  45,00,000
18, Life Insuranee Cerpn.of India, 4{1-90& .p.gn 200

Tenders for 40 MT Iron Powder

5864. DR. SUBRAMANIAM
SWAMY: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether glohal tendery were
called for 40 MT iron powder by the
SAIL in September, 1978:

(b} when were the tenders gpened,
and the various price quotations:

. (Ic) wﬁether. the lowest quotat'ion' -

wag not accepted; and

(d) it =0, the for the

same?

reasons

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHEI EKARIA ° MUNDA):
(a) to. (d), The information is being
collected and will be laid on the

| Tablg.of the House,

vammmm
by Drug Firms

5865, PROF. P, G, MAVALAN-
KAR: Wil the Minister of PETRO-
LEUM, OHEMICALS AND ° FERTI-
LIZERS be pleased to state:

(a) sector-wise (Public, Indian,
Forelgn and Small Seale) targets for
annusl investment in the Drug In-
dustry for the period 11!77-78 to
1962-83; :

-(b) actual ' investraonty- mmde- h?».
each sectoy during the yem 19'!'!—78
and 1978-79; and .. . .

{¢) what seps, if uny, Government

" have taken to meet the !nveﬂment

target?

THE umrsm or mxum.
CHEMICALE AND - TERTILIZERS.
(SHRI H_ N, mmxﬁwm. {a) 1%_
sectorwise (Publiz, :

_arul Small Scyley mwmm-_.



’h-mﬁmut in e drug mm have
However, the Working
Graup on Druss and Pharmaceuti-
Commission ‘sxpected-dhe investment
for the manufecture of bulk drugs
to be on . the following pattern:—

R.i!&wu

Year ) Puhln' Prwatt Trml
78-19 . . o8 12 - 40
199980 . . 30 25 55
1980-8: - - 40 50 . 0
:1 18 S o 20 = Fo
1982-83 . P T 1 13 I a5
TotaL . 150 100 250

e e b . e s i b e i

(b) No stduy has been made of the
actual investment made in the drug
industry during 1977-78 and 1978-79.

(c) ‘The investment by the public
sector is proposed to be met out of
Plan alloestions, It iz expected that
the requisite ' ihvestment woulg b¢
forthcoming for the private sector
in view of the comprehensive deci-
siong tontained fin the New Drug
Policy which deal, inter alia wit?
definitive policies on future lieensmﬂ
ang m‘wlng : ;

i WAL

inister o
PETROLEUM; mem AND
“mum :u pleased to  state’

(a) how ™
. nuwad mim M/s.
|l\"n‘ ‘h’ !"'l thm m“' .

n M\hhm wun.

Phzes

complaintl have

ham Mdis--

" posed ﬁ! iumnarlb'. the: mnen thcre-
“of; and'

(c) how Gommen: wishes to res-
trict the’ m!myutummm it
not riuom them!er?

- THE MINISTER OF P!.'I'BDLEUM
CHEMICALS AND FERTILIZERS
(SHRT H. N, BAHUGUNA): (a)
Complaints were recelved during the
last 3 years against M/s. Pfizer in
Indiag mainly on the following:

(1) Manufacture of Protinex
without obtaining  ndustrial
Licence ‘under T(D&R) Act

¢ {ii) Markeling of Protinex with-
-out obtaining Price approval under
Drugs (Prices Control) . Order,
1970, .

(uj) Excess pmducum of . Oxy..
tetracycline.

(iv) Non-execution of export
bond. e

(v’)"'!néss_iv‘e'pmﬂti “on um-
authorised - production of ' Oxyte-
tracycline and its, formulations.

(vi) Manufacture of a number of
urj-authorised formulations under
the alleged authority of Registra-
tion Cemﬁcate held by tlns eom-
pany. : _

{b) The present position al.tha ac-
tion taken on each of the complaints
mentioned in reply to (&) thove is
as follows: —

{iy & (i), The position in regard
to the manufacture . of Protinex
without obtaining an  Industrial
Licence under J(D&R_) Act . and
alsp marketing the same withont
obtaining price : approvai .under
Drugs Control)y - Order, -
1870 has, hesn. exxplained. ip, eeply
to Lok -Sabha Unstarred: Question

. No am answered op . 20-3-1979.

fiﬁ) Rawhrinﬁon of pmductlun
_nt Oxytetracycline beyong the



u; m:&m

 lioensed atmmum

M
be considered in the lght ¢ -the

New Drug Pelicy,

L

 (iv) The mainrmm _to
non-execution of export band has
been explained .in in Lok
Sskha Tnstarred 14 ‘No, 1947

" answereq mmxm,
(v) Tn mn, when Drug Prices

(Control) -Order, 1970 came into
force, M/s, Plizer declared the

to, .gince this item wag not inclu-
ded in Schedule I to the said Order.

examination

‘ mmm and submitted .

their report to the ‘Government in
year 1075. Based on the report
the BICP, Govt reduged = the
of Oxytetracycline, itg salts
tives to Rs 728 kg for
and Rs. 748 kg for
other non-associated for-
The prices of formula-
“based on the reduced price
Oxr_letrmlim have  already
The price of Oxyte-
and derivatives

JTILEE
g¥ %
§3

hgg_
gs

1 H
é%
gs

§§§
z
-2

kg. on 14-8-1

mmm
-_,mhm umaa -m. FIRA, €.
'_;Hnummﬂ M

- 2p-83-78. New

m m ;qu.__'

w _

DHAN: - Will the Minister of PET-

(a) whether Government have de-
cideg to abolish ‘the wuwe of bhrand
names .on some of the medicines/
cosmetics: and

(b) if so, the detajls of the brand
names which will he abolished anu
the probable date by which the de-
cigion -wil' be implemented?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR1 H, N, BAHUGUNA): (a)
Government have -decided to abolish

‘the ‘brand ngmes in the first instance

in respect of five drugs as mentioned
in para 711 of the Statemen: laid
on the Table of the Lok Sabha on
single ingradient
druge.alpe will-not be allowed to be
‘marketed under brand names wm__




)

(b) if not, what is the provision

{SHR1 P. RAMACHANDRAN):

The origins] DVC plan

THE MINISTER OF ENERGY

0 e

g Wten Snncers CHATTRA 8,001 (SAKA) Wrishen omewers
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,.Areas in the Couniry where sizable
‘quantity of Dismonds are produced

.'53_71. SHRI MUKUNDA MANDAL:
Will the Minister, of STEEL AND
MINES be pleased to state:’

(a) the areas in the country where
sizable quantities of Diamond are
produced;

-(b) whether - thers is any amount
»of proven reserves of Diamontiferous
tuff in various places; if so, give de-
tails thereof;

{c) whether annual output of
diamonds is rather low as compared
to other countries; if so, facts thereof

* and reasons therefor;

(d) measures taken by Government
for more production ang marketing
of diamonds; and

(e) the amount of foreign exchange
. garned during the Jast five years
give details year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
. MINES (SHRI KARIA MUNDA):
(a) There are two Diamond minzas,
namely, Majhgawan amj Ramkheria,
under the National Minera] Develop-
ment- Corporation, in Panna &rea in
Madhya Pradegsh where sizeable
quantities of diamonds are presently
produced on & regular basis,

(b) The latest estimate of left-over
reserved of diamonds at the end of
February, 1079 in the Majhgawan and
Ramkheria mines is = approximately
10,60,000 carats, e

(c) Aa compared to .other produ-
cers, India produces very small quan.
ties of diamonds. The production in
1877-78 was 0.03 per cent of the
‘world production, This ig mainly
attributable to limited resources and
lack of suitable technology as com-
pareq to other countries,

- {d) Recently a Russian team of
fthree experts studied Panna Diamond
belt with a view to bringing improve.
ment in the working of the Majhga«

-~ APRIL %, 1079 . -

wan and Remkheria mines 'I‘hau' re-
port is awaifed. A 'Task Force hes
been constituted to ocutline measures
for stepping up on of indi-
genous diamonds and a joint meet-
ing ‘of all- the concerned .ngeneies was
held to discuss ways and means  to
expedite exploration work,

A; regards marketing Government
have recently abolished import duty
on rough diamonds and set up Hindu-
stan Diamond Compapy for procure-
ment and sale of rough diamonds,
In addition, an Institute for impart-
ing training in improveq methods
and techniques of cutting and polish-
ing diamonds has been set up near
Surat,

(e) The amount of foreign ex-
change earned, year-wise is given
below: —

Year : (Ra. it croaer)

1974-75 . . . . .86
197596 . . . . . gg'off
1976-77 ' 211 By
1577-98 51660

1978-79 (Awil‘l-'rin.uuyj 63955

Jnlcuhﬂlhﬂlﬂlw

5872, SHRI ‘PADMACHARAN
SAMANTASINHERA: Wil " the
Minister of LAW, JUSTICE' AND

_'COMPAN‘{_ AFFAIRS be plelsad to

‘state:

(a) on * the present - ltrenﬁh
judges in’ thq(!rmumghmtand
number of judges actually working;

fblmmbno!‘llﬂltnoi

: fudges
1yin¢ vacant in Orissa High coust. and

since when, and
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Nimummﬁnl and
'nmbudmzorwhlehtheym

pending?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): ()
The sanctioned strength of the Orissa

Written Answers 130
and 1 Addtional Judge AIl  the
Judgen are in position at present.

(b) No. post of judge. - is lying
vacant in Orisgs High Court,

(c) A statement containing the re<
quisite information is enclosed

M.M’ng in Orissa High Court as on 31-13-1978.

—

1= G  Geeg g5 Sl Guary

years: years
Id old .

Lew than one year YeRrs yemrs years years
old ol old old

e Busg g0 Over Total
YCATS  YORIS: YOArs 10 YIS,
old: old old old

3.866 . 2,176 016 209 206

7.908

163 120 110 By - 11 ‘a

Stakna Hyfel Froject tn Ladskh

5878. SHRIMATI PARVATI DEVI:
Will the Minister of ENERGY be
Pletseq to stale:

(a) the present progreas of the
Stakna Hydek Project in Ladekh;

(b) the mmmtmmﬁthepm-
ject s0 far;

(c) the smount sanctioned for the
current yesk; and

(d) when the project will bc com-
pleted ang wh&n it 'wlrl start power
Eeneration? - v

mmmmv
DAMACRANDRAN).

(SHAZ P,

the outlay for 1979-80 are as fol-
lows; =

{Rs. in lakhs)

H.xpcnd_itm upto 33-3-78 . ‘ 412
1978-79—Approved outlay . 250
Anticipated expenditure 186
1979-80 (Oudsy) . . . 200
(d) As per the present propossls
of the JK | Governmient, the

first genersting upit of the project is
likely to be  commissioned during
1981-82 and the second during 1862-
83.

Botimated Cost of Mathura Refinery
5874, SHRI L. L, KAPOOR: Will

(b)mmmwmm the
results gchieved;

_(e)whmhhm_h_lﬂ_ in
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(d)whatuathemnmw‘dchm
?oldingunthepmmo:mﬂ pro-

THE MINISTER OF PETROLEUM,
CHEMICALS AND
(SHRI H, N. EAHUGUNA) (a) The
total revised cost estimateg of the
Mathura Refinery Projeet is Rs.
102.32 crores,

(b) An amount of Rs. 107.83 crores

has been spent uptp and of Februery
1970, The overall progress achleved
is 50 per cent,

(c) As per present indications, the
Refinery, is expected fo be commis-
sioned in the second half o¢ 1980.

(d) The main reasons for delay in
tns commissioning of the project are
ag under:—

(1) D2liy in receipt of working
drawings from the USSR and con-
sequent delsy in taking procure-
ment action in respect of indige-
nous equipment ang materials,

{2) Delay in receipt of HRussinn
equipment and materials.

(3) The need for comsiderable
amount of reengineering reguired
on the drawings received from the
USSR side to take into accourn® use
of indigenous equipment and mate-
rials

(4) Delay in supply of equipment
by indigenous wvendors,

(5) Unprecedented raing and
" floods that have taken place during
the year 1978,

{8) Continuous labour trouble
. experienceq by the various con-
tractors at site for the Iast six
months.

. ?npoul to Esublhh Nagional Fhim
Development Corporation

5875, SHRI F. P, GAEKWAD: Will
‘the Minister of INFORMATION AND
BROADCASTING be pleased to state:
" " (a) whether Government propose

_ to establish a National Film Develop-
ment ‘Corporation ~simed at imple-
menting the national Slm poley:

APRWL 3, W.'Il

Wﬁmm Answers . ;33 :

(b) whethay d. w
will | be nmg‘bum Yasted

_wlth necessary powers; and R DE

(¢) whether the ccnsﬁtuuon mr.l, :
functions oi the Corporation arefipa-
Hsed and when it will commence
working" ' e

THE MINISTER OF INFORMA-
TION AND BROADCASTING ‘(SHRI
L K, ADVANI): (a) to (c), The
National Film Development Corpora-
tion wag lacorporated in May, 1978
It has been in & dormant state since
then ‘but it is proposed to activise the
Corporation soon, According to its

- Memorandum of Association the ‘main

objects of the Corporation are:—

() to plan, promote &nd Orga«:
nise an integrated and efficlent
development of film industry in
accordance with the national eco-
nomic policy and objectives laid-
down by Central Government from
time to time;

(ii) to carry on in India and
elsewhere the business of import of
cinematographic filmsjraw = films}
projection, studio, Iaboratory  and
other cinematographic equipments;

(iii) to export films,

(iv) to carry on in India or else-
where business of digtributinn of
films whether made in Ipdia or
importeq from abroad:

(v) to exhibit films either direct-
1y or through other agencies;

(vi) to hire and lsage’ cinema
houlagandplaeuolcthﬁmof
‘films;

(i) to mde:hh onmsmcﬂon
mmﬂntmd‘mihnwr
and

(vm)ummmmw
motion of the film M

1t ig'a public sector comipt
is ‘autonomous ss other
tor ocmpmiu e, b
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letters.

- Blled quring the period April 1977 to

Mm h' Deidl T.V.

8877. DR, BIJOY MONDAL. wii
Will the Minister of INFORMATION
AND BROADCASTING he pleased to
state: R

. (a) the number of casusl camera-
men working at Delhi T.V. Centre and
in Upgrah T.V. Centre at Delhi since
1976 those who have completed about
400 days;

(b) the particulars of the casual
cameramen who were selected at
Deihi Doordurshan Kendra in 1877 but
have not' been issved appoiniment
letters so far and when they are
likely to be appointed;

(c) whether any representation has
beer: received from these camera-
men; if so, facts apd the decizion
taken thereon;

(d) the number of posts of camera-
men lying vacant at Delhi T.V. Centre
and how many were filled during the
period . April, 1677 to March, 187;
angd

(e) ressons for filling the wacant
posts of cemeramen by transfers till
a decision about ths already sclected
cameramen it taken by Government?

casual Cameraman working at present
at Delhi T.V. Centre and in Upgrsh
who has completed 40p days. - - -

(b) All casusl Camersmen so select-
ed have been issued appointment
(c) Yes, Sir. As stated above, ap-
pointment letrers have alresdy been

i

). None the number of vacancies

@
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and Deordarshan

5878, SHRI BIRENDRA PRASAD:
Wil the Minister of INFORMATION
AND BROADCASTING be ppleased
to state:

(a) whea did the first advertisement
of Thumg Up as a “Refreshing Cola”
sppear on ATR er Doordarshan; and

(b) when was this sdvertisement
screenad by the Committee to check
whether it conforms to the Code for
Commercial Advertising?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR! L. K.
ADVANI): (a) The first advertise-
ment of ‘Thums Up' as a Refresing
Cola’ wag telecast by Doordarshan
on Mth April, 1978 und Broadcast by
A. I R on 2nd July, 1978

(b) Doordarshan examined the
advertisement in the first week of
April, 1978 and AIR in the third week
of June, 1978

' Shifiing of OMice of IDPL

5878. S8HRI MAHI LAL:

SHRY KACHARULAL
HEMRBAJ JAIN;

mraﬁ

‘count under section

H, N. BAHUGUNA): (a) The . Head
Oﬁoeofthe‘lnaim.._bthamdm-
maceuticals Ltd, (IDPL) and its
Hwkuﬂnsbiviwmmmtoﬁe
shifled to Dundsbery, District Gurgan
in April, 1979. The office of the Chief
of Personne] Department (CFD) is
one of the divisions in the Head Office
of IDFL.

(b) While the employees may have
to trave] longer distances, IDPL have
to shift from their present location as
it had been declared 3 non-comimer-
cial area snd mo suitable alternative
accommodation was available = else-
where in New Dethi. Hence, there
was no alternative hut to relocate
these offices near IDFL's factory in
District Gurgaon.

(c) No, Sir.

Inspection of Accounis o M/
Swadeali Polytex Limited
5880, SHRI K. LAKKAPPA:  Will
the Minigter of LAW, JUSTICE AND

COMPANY AFFAIRS e pleased to
state:

(a) ‘whether smpm'o'f the
company’s books of accounts of M/s.
Swadeshi Polytex Limitsd, Ghagiabad,
ordered under Section =~ 209-A of the
Companies Act, 1656 has been com-
Phledtndi-‘n.ﬂndinhwmd

' (b) action - proposed o e , taken
mimttu mmmmp not,

THE MINISTER OF LAW, JUS-
TICE AND COMPANY = AFFAIRS
(b) m Ingpection bostt“o! ﬁd
: ﬂn of tha Com-
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panies Act, 1956 M/s. Swadeshi Poly-
tex Limiteq has been completed. The
inspection has revealed the following
major irregularities: —

(a) Grant of interest free advance
to certain trusts;

(b) Non-existence of two impor-
ted bailing presses;

(c) Appointment of product pro-
moters and payment of commission
to them without justification;

(d) Provision of residential ac-
commodation and perquisites to the
Managing Director and the Deputy
Chief Executive of the company at
a high cost anq in excess of the
prescribed limits;

(e) Purchase of silver vessels by
the company for the use of the Ma-
naging Director and his family mem-
bers;

(f) Sale of bye-products to cer-
tain parties at rates lower than the
rates chargeq to others;

(g) Advances made to the handi-
ing agents without any provision to
that effect in he agreement. The
handling agents have been appoin-
~ ted by the company for handling
raw-material purchaseq in conside-
ration of a commission;

(h) Payment of reward and the
travelling expenses to the employe-
es for collection of proxies in fa-
vour of the Managing Directr;

(i) Sale of undrawn waste at les-
ser rates and subsequently purchas-
ing similar material at higher rates.

As a result of material brought out
in the Inspection report, the Com-
pany Lavws Board have issued show-
cause notice under section 408 of the
Companies Act, 1956 to the con.pany.
Time had been granted to the com-
pany up to 31st March 1979 for fur-
nishing the reply. Afte, considering
the reply, the matter will be decided
by the Company Law Board.
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Besides the above major irregula-
rities, the Inspection Report has also
broght out violations of certain pro-
visions of the Companies Act, which
are being separately pursued with the
company.

Huge Deposits pf Nickel in Similipal
Area of Mayurbhanj District

5881. SHRI M. RAM GOPAL RED-
DY: Will the Minister of STEEL AND
MINES be pleased to state.

(a) whether huge deposits of
nickel have been iscovereq in Simili-
pal areas of Mayurbhanj district in
Orissa; and

(b) if so, steps taken by Govern-
ment to exploit it further?

THE MINISTER OF STATE IN
THE MINISTER OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Reserve of about 9.7 million tonnes
of nickel bearing rock with 0.97 per
cent nicke] has been estimated in a
few localities in Similipal area of
Mayurbhanj district, Orissa.

(b) It is premature to say anything
about exploitation at this stage, as
delicated exploration hag to be dcne.

Demand for T.V. Net Work in North
Eastern Region

5882, SHRI PURNA NARAYAN
SINHA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether repeated demands
from the people of the North Eastern
region are being received by the Gov-
ernment to extend the Television Net
work to the region;

(b) if so, what are the constraints
against locating powarful T.V, station
in the Sixth Plan period in the Cen-
tral part of the region to cater for
the needs of rural and agricultural
broadcasting specially aiming at
eliminating shifting cultivation in the
hilly regions; and
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TION AND BROADCASTING (SHRI it » : (%) Swhreog aT
L. K. ADVANI): (a) to (¢). Govern- !Mw%%qg%ﬁtmﬁ
ment have received requests for the 1978-79 ¥ fg wmw gUNT wer ey
setting up of cne or more T. V. Sta= wriwi, € & forg aeofrdy wrmly & ey & w
tiong in the North Eastern region. % Ieftareye W wevoem 80,490 WrEm
However, it has not been found pos- wiit wk & 1 . N
sible to provide T.V. facilities in ‘the . . ",
North Eastern Region during the Sixth (w) @ wwfa & row dnfer dw &
Five Year Plan period owing to ol Avft # dedtaroyw w7 T 4,000
constraints on resources and the low Az G v § 1 X S el v @
in India, Ll L
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(=) war wrew Wifen O fafode B
3 e qiw w§l § 150 Radio and T.V. Services in Jamnmm
iy e ¥ ufies o grfr gE 8; o ang Kashmir
(w) afie gt, oY vl W W § 2 5885. SHRI BALDEV SINGH JAS-
: m Will the Minister of INFOR-
st siwrwe & rom sivkt (ot wivwe five) N AND BROADCASTING be
(t)d’:w&am_ﬂﬁ&ﬂ;ﬁn-‘r plessed to state: _
R et B g€ () whether it is a fact that it has
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range of 78 kmsa. covering an ares of
5,000 8q. kms. -8Bo far aa radio is con-
cerned  there is  alresdy a 50 KW

Medium Wave transmitter at Jammu,

There is no proposal at present to
upgrade - its power, The 20 KW,
M W. transmittey at BSrinagar is,
however, in the process of being up-
graded to 200 KW

Imporiant achisvements in expleration,
produciion, supply etc. of Oil and Gas

5886. SHRI DHARM VIR VASI-
SHT: Wil the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the achievements in
the years 1977-78 and 1978-T79 together
with comparable percentages in the
exploration, production, refining, sup-
ply and distribution; and pricing of
ail and gas products; and

(b) the plans targets for the re-
maining period of the sixth plan on
the same pattern as in (a) ghove?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
\SHRI H. N. BAMUGUNA): (&) A
Statement showing the important
achievements in these flelds in the
years 1977-78 and 1978-T9 iz  at-
tached, : '

. (b) The required information is,
1 heing callected and will be laid on the
‘ Table of the Sabha.

Stalement
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Wi 8.9 million tonwes in 1096-77 in-
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dis-

wells ‘are drilled, !-Ioweva-, the
covery is expected to be one .of
significince. The gas reserves in the
South Bassein fleld are also now an-
ticipated to be much Jarger than ear.
lier estimated.

. 'I'ho_: work of laying sub-marine
pipelines from Bombay High to Uran
and transfer lineg from Uran to Trom-
bay wag completed in record time of
six monthe and oil and gas started
flowing throufih the pipelinez from
July, 1978

Work relating to the setting up of
gas fractionation plant ag Uran has
been started, .

An intensive programme of ail ¢x-
ploration both onshore and offshore
has been taken up with a view to

complete inventory of our hydro car-
bon jeserves.

Additiona! reserves of oil and gas

have been discovered in some struc-
tures in Gujarat,

A marine geophysica] survey cf the
offshore area in Mahanadi Delta has
been completed and exploratory dril-
ling is likely to be undetaken in 1978
80,

ﬁ!m

The expansion of Gujarat Re.ﬁnery
by 3 million tonmes and the crude dis-
tillation umit of the 1 million tonne re-
finery at Bongaigson have been com-
pleted and commissioned. The cons-
tructions of a refinery ot Mathura
with a capaity of 6 miilion tonnes is
making good progress.

The SBM Terminal in Salaya and

Mmdmmmmmm-'
-llnthunsmcmnlﬁ!mme

ﬂmmutum& .
Amamm(hﬂ‘“"

“have bessn: approved
imphmenht‘bn



1978. The market prlee for crude
and petroleum products from altarna-
-qussourcesalll?skyrockmaiAsa
result of the efforts made by the Mi-
nistry, additional supplies were ob-
tained from alternative sources. Sup-
plies of petroleum products have been
main tained in spite’ of unsettied
onditions in Iran and cemi.n other
serious problemu '

Ag a measure of re-oganisation of
the oil industry, the Caltex Oil In.
dustry has been merged with the
Hindustan Petmleum Corporation Li-
mited.

It has been decided to reserve 25
per cent of all categories of agencies of

m’;m Ly E ,,3
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ownership’ An the MMM o! qu\u- -
ﬁed petrolaum Gas, .

Government took decisions on the
Report of Oil Prices Committes ttee and
applied them with efect ‘from 18519+
1977, The selling Pricey of misior pets-
roleum products’ Ferinined unchanged
during 1077-78 and 197878 except for
changes in rates of excise duties with
effect from 1-3-78 and 1-3-1970.

Figures of refinery throughout,
production of POL product and sales/
consumption of POL  producty are
given in the statememt below:

(Million to rrar)

1977-78 197879 Incresse
oitimated) - over pre-

viows: year

(s) Refinery Production (in terms of throughputs).

@ Production POL Products

(:) WGouumpmnnuf?Omedm(uclmnnF) . 2855 lam _
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smsant PIUS TIRKEY: Will
mmmmmmr be pleased
to statk:

ta)ﬁaﬁumuyunn hy-
slectricity

mwmw

provided with elactrieﬂy connection
within 10 dm '
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by the Lawrance office of
DESU, during the last 6 months.
About 270.0f them .are. pending for
more than 3 to 4 months apd About
'25d0nasueohcttlccomecumwere
given within 10 dm of tbe raeeipt
of tormal -application, -

- (®) The'_'ﬁme' factor l.nvolvcd is
mainly dependent upon the speed with
which & prospective consumer com-
pletes -the usual commercial . facdlities.
Moreover, in cases, where maing al-
ready exist, connections are given
speedly. ‘Bimilarly, in cases -where
service lines already exist iIn a
building, other conneetions are given
quickly, 1t takes some time fn giv-
ing connections in cases which  in-
volve road cuttings, landlord-tenant
dispute and delay tn completion of
installation test veports, -

(d) and (e). It has been reported
by DESU. that no spécific com-
plainty in this respect have come . to
their notice. D.ESU: have set up

their Vigilance Department to deal
with such cases.
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5889, SHRI SAMAR MUKHERJEE:
wmtbeNBﬂMotMRGYbepha--
sed tu :otade: .

{a) whether regular theft of medi-
cines from Badarpr Thermal Power:
Statio, (dispensary} NIYPLC. had

been reported by seme employeey of
BTPS,;

(b) if so, whether yny -enquiry has
been made into that matter;

(¢) it g0, the findings of the en-
quiry; and

{d)whemh,uawethuanm-

regarding
theft of medicines in BT.ES, Dispen-

sary in 1976.

(v m<wmm was  ‘made.

_and it wag held that the aliegations
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Amemsmen; for Price Rise or other-
wise of Drugs

5892. SHRI R, K. MHALGI: Will
the Minister of PETROLEUM CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have
wmmnnormot
various drugs after the statement in
msnbhaunrml’encywmh
March, 1976; '

(b) it 30, the mm
and s

(e)mmwm
mum.,mmm
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' m | et Perceniageincrme
'975""?5 . 1B 7
199y . e 133'9 13% over 1975-76.
197778 . . . . 136°3 1-8%, over 1976-77.
-~ April 0 December, 1978 . . 196+ 16 Reduction of o Q%

aver 1977-78 level,

(¢) The following steps have al-
readybuntabmtobringdmdmz
prices in the country:—

() Government affected in Dec-
ember, 1878 reduction in the prices
of 352 packs of formulations based
on bulk drugs, namely. Doxy-cycline
Oxyletracycline (its saltzs and deri-
vatives), Bulphaquanidine, Genta-
mycin Sulphate, = Cholramphenizol
Powder, Phenobarbilone and Anai-
gin, The prices of formulations bas-
ed tm Gentamycin were further re-
duced by the Government on Febru-
ary, 15, 1979, :

{iv) Government have alsq re-
Guced the prices of some bulk
drugg connected with the 17 inter-
mediates on which duty of cus-
toms was reduced from 75 per
cent to 25 per cent with effect
from 1st of March, 1079. Corres-
ponding reduction in the prices of
formulationg are being worked out,

Vecational Training to Armymen be-
fore Retiremaent

5803, SHRI SUBHASH CHANDRA
ALLUR!: Will the DEPUTY PRIME
DEFENCE be pleased 1o state:

six months before the retirement to
ensble them to find jobs or gtart thetr -
own factory; and

(b) it 4o, what are the details of the
T .

mmm’ MIN1STER
AND MINISTER DEFENCE,
(SHRI JAGJIVAN RAH}. (o) and
(b}AMhM

wmuumomm
- Deffencs mmw

wmxmm
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pre-cum-post  release training in the
last year of their service. Training
facilities are in the following cate-
gories: —

(a) Agri.culturé
training.

and farm-hased

Training in Agriculture swould be-
nefit the bulk of the servicemen who

come from rural areas and return to

the rural areas after retirement. This

training helps them to resettle either )

on their own farms or in employment
associated with agriculture. The
training in farm-based vocations is im-
parted through wvarious Government
institutions.

(b) Technical Trade Training

Technical vocational training is
imparted mainly through varioug ITIs
where 1000 seats have been reserved
for pre-cum-post release training of
servicemen,

(¢) Training mainly for self- em-
ployment such as Maintenance and
Servicing of Motor Vehicles, Tyre Re-
treading, Television Technology. LIC
Agency, ete.

Training in Maintenance and
Servicing of Motor Vehicles and Tyre
Retreading are imparted by some big
business firms. Training to become
small scale entrepreneurs is provid-
ed by the Integrated Training Cen-
tre, NILOKHERI through » Capsule
Course. LIC ©provides 10 weeks’
training for servicemen with the aim
of preparing them to become LIC
agents, after their release/retire-
ment.

(d) Training in Industrial Secu-
rity, Teachers Training, Assistant
Physical Traing Instruetors’ Course,
Fire Fighting and Catering.

Two courses are run annually for
orientation jin Industrial Security.
Basic Teachers Training is also pro-
vided, Training in Fire Fighting is
arranged through the Director Gen-

APRIL 3, 1979
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era] Civil Defence, Ministry of Hom
Affairs. '

Training Facilities for Officers

(i) MBA  Correspondence Course

Correspondence Course in MBA ;
provided, as a special training :
gramme, by the Punjabi University
Patiala.

(ii) Small Industries Services In-
stitute (SISI) and Delhi Productipi
council (DPC;)

_ SISI and DPC also provide Short
Orientation training to service offices
and educated Other Ranks in vari
ous disciplines of Management ang
in Industrial Entrepreneurship. Such
training is available to a limited e
tent in some other centres in the coun
try.

(i) Indian Institute of Forei
Trade.
The Indian  Institute of Foreien

Trade, established by the WMinistry ¢
Ccmmerce, provides condensed trail
ing on Export Management,

(iv) Delhi University

Delhi University conducts sha
courses on Personnel Management an
Industrial Relations,
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5895. SHRI PHOOL CHAND VER--

ViA: Wil the Minister of PETROLE-
M, CHEMICALS AND FERTILI-
'msbephued to siate:

(2) on what basis the prices of Mdo.
cin, Eeythromycin, Ethambutol

ete, declared by various companies
have been or proposed to be altered;
and

(b) in how many case, the declarsd
prices were increased by manufactu-
rers without the approval of Govern-

672}~ pa kg, ok fiig quikaiitig sup-

2. Erythromycin \Stearate: This is
at present gn -esiential bulk = drug
within the meaning of ' para 4 of the
Drug (Prices Control; Order, 1870.
Declared prices are not relevant in
regard to essential bulk diugs cover-
ed by Para 4 of DPCO, 1870,

3. Ethambutol Hel: Ag regards
Ethambutol HCL the manufecturer of
this drug M/s. Themis Chemicals
Ltd. declared » price of Ba 2151 per
kg. on 25th June, 1077 as per para 5
of DPCO, 1870. There has been no
alteration of this price under DPCO,
1870.

{b) The following two cases have
come 10 the notice of the Govern-
ment. ' '

{i) ALKAL] AND CHEMICALS
CORPORATION OF INDIA LTD.

Mis. Al and Chemicaly Cor-
poration of India Lid, declared a price
of Rs, 11878 per torme for Phencthia
zine Fine (a bulk drug used for vet-
erinary purposes) on 11th Jume, 1971
under the provisions of Drugs (Prices
Centrol) Order, 1870. Om 11th Octo-
ber, 1971 they sought Government ap-
proval for increasing the price of the
bulk drug to Rs. 14350 per tonne;
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(i) BORAX MORARJI LIMITED:

of IP/DP grades of Borax ang Boric
Acid without the approval of  the.

Government = betweén the years 1974
and 1977 in violation of Drugs (Price
es Control; Order, 1970. The com-
pany wag allowed an increase in the
- prices of the sald two grades of Borax
Boric Acid by tbe Government with
effect from 5th December, 1977. The
company has replied to the show
cause notice {ssued to them in regard
to the violation of DPCO, 1970 betwe-
en 1974 and 1977. The reply is under
examination in conmsultation with the
Department of Lega] Aftairs,

 Distinetion in New Drug Policy bet-
ween Foreign/Indian Companjes

§896. SHR] CHATURBHUJ: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS he
pleased to state:

(a) what is the distinction i new
Drug policy between foreign compa-
nies, companiey with foreign equity
upto 40 per cent and companies hav-
ing no foreign equity (totally Indian);

(b) whether it is a fact that incen-
tives/concessions have been provided
for totally Indian companie; in the
new Drug policy vis g vig compenies
having foreign equity upto 40 per
cent; and.

{e) why this has beep, done when
Hathi Committee hag clearly recom~
mended distinction between compa-
nies having forelgn equity of more
than 26 per cent and those having no
foreign equity and those with having
foreign equity upio 26 per cent: how
the position is proposed to be rectifi~
ed? . .

THE MINISTER OF PETROLEUM
.. CHEMICALS AND FERTILIZERS
“{SHRI H N, BAHUGUNA): (a)
Under the New Drug Policy, a com~
"~ pany having more than 40 per . cent
direct. foreign equity: is eomsidered 1o

(¢) The Hathi Committee 'was of
the view that forelgn undertakings -
operating in the couniry should be dir«
ected to bring down their equity’ to
40 per cent forthwith and further
reduce it progressively to 28 per cent
Under the Foreign Exchange Regula-
tion Act, 1973, (FERA) which is &p-
plicable to all industries including the
Drug industry, only companies in
which the foreign equity is more than
40 per cent are required to obtain
the Reserve Bank of India's permis-
sion to carry on their activity in
India. It was decided to adopt the
same norm in defining a foreign com-
pany under the New Drug Policy as
well. : : .
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National Highwsy Ne. 22

7899. SHRI T, 8. NEGI: Will the
DEPUTY PRIME MINISTER AND

MINISTER OF DEFENCE be pleaml -

to state:

(2) whethier it is & fact that Simla-
Rampur gection of National Highway
No. 22 is very poorly maintained;

(b) is it alsp & gact that during
rainy season the roag gets blocked and
it takes g fairly long time to clear the
landslides; and

(f-‘) wHl Government taka steps-to
sec thay this portion of the Nastional
Highway, which g our life-line, is
mnhmed inan mlknt condstmr

(e} Effective

' mmwamm durins-..'

" monsoon on’ atcotmi of -land-slides

cannot be enfirely avoided. How- -

_ever, every possible step will be taken

to improve the mmh for-
clelrmg lnnd-llldel )

measures to make:
necessary improvements to the road
have been under examinatim. Orders .
have been issued for handing over to-
Border Roads Organisation the por-
tion of the road from Kiongal to -
Rampur asnd beyond to Jeorl. The
question of taking over the remaining,
portion of the road from Simla to
Kiongal is under correspondence with.
the State Government.
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. 5801, BHRI RAMJUT LAL SUMAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(®) whtiﬁ:ﬁ" i is a fact that fen-
tyl injections wanufectured by M/s.
Themis Chemicalg Lid. gre not avail-
w'e in Delhi; a1

{b) if 50, what are the detailed
reasons for the same and by when
can Government ensury aveilability
of thic narcotic azaigeri :n Delhi and
other aress surrounding ity

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(YHRT  H, N. BAHUGUNA): (a)
Yes, Sir, e '

(b) Fentyl injection ig injection of
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FORMATION AND BROADCASTING
be pleased to state:

(a) whether Government are con-
sidering to provide free or on oom-
cessional rate Radlo sets in Adivasis
areas of the country to educate the
people thtu;

(b) it s0, the detaily thereof;
(c) the amount earmarked for the

1

@) 1t oot whether Goveramen

RSy

will, consider ,fo. imtroduce fhls

Production of Specia; Quality Steel

5905, SHRI PABITRA MOHAN
PRADHAN: Wil the Minister of
STEEL AND MINES be pleased to
state: .

. (b) if it is a fact that the shortage
of this quality steel (as  mentioned
above) has been causing large scule
in Haldia and Barsuni Oil Refine-
ries; and _

(c) whether Bokaro which “has
now meet requirements of the Indisn
Oil Corporation in the matter?

. THE MINISTER OF STATE IN
THE MINISTRY OF ' STEEL - AND
MINES (SHR! KARIA MUNDA):
() Yes, Sir,. -~ .

(b), There has beem no buring  of
gas as waste either In the Haldla
Refinery or in the Barauni Refinery.
If at any time LPG ig not _produced,
the gas is ulilised ag fue] In. the re-
finery furnace, or, to the extent pos~

ible, it is incarporated in theMetor
ﬂﬂm ond mephtha, .. ... . -

Bheets and TIHCO geade: i Bakero
mand indicated by fabriaboun:uti#l
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fully the demand for 1979-80,

Target ot Bteel production \

5508. SHR1 PABITRA MOHAN
PRADHAN:  Will the Minister of
STEEL AND MINES be pleased to
state:

(a) ‘whether the original targets of
steel production by the turn of the

century wag 75 million tonnés;

- (b) -whethey the present. Govern-
ment hag Tevised this farget to a
reduced guanitty of 20.4 miliion tonnes;

(c;. it ao,” what i= the resson
thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). No. definite long-term
targets for steel industry have been
laid down so far. The question of
mvidng the turget does not, there-

In the . ’White Paper laid on the
Table of the House in May, 1976, it
hod’ been indicated’ that total slabll
capacity for steel making wag likely
Mo increase by 200 million tonnes in
ithe next 25 years and, thereforc for
our shatre of this add.itionu world
fapacity 'a, tenlative target of about 75
million totpes ‘could be. comsidered.
For thiy purpose, SAIL was entrusted
With the task  of preparing of 25

ear plan.  The éntlre question was

‘eexamined ‘subsequently ‘and it was

lecided hat guch & long-term phn

aunot bé predired “in lsttetion

e stesl ‘sactof only ‘snd - Eas: th u

tafled:: mm m phn h\‘
-t i
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. According- to the Draft Five . Year
‘Plan  (1978.—83), production  is " esti-
mated to. go up to 15.0 million ingot
tonnes in 1952-83. However, the re-
constituted Working Group on - Iron
and Steel set up by the Planning
Commission has envisaged & produc-
tion capacity of 206 million ingot
tonnes from the integrated steel
plants by 1988-88. This would be
supplemented by the capacity «of
electric arc furnace industry whick
is presently about 3.1 million ingot
tonnes.

(c) Does mnot arise,

(b} how much funds and of which
financial institutions have been in~
vested in each of these companies;

(c) what is the value of ghare
capital held by the Mohindra and
Mohindra Group in each of ' these



- THE MINISTER OF LAW, JUSTICE
AND COMPANY AFPAIRS = (SHRI
‘BHANTI' BHUSHAN):
context of the present industrial Ho-
- ensing policy and the Monopolies and
Res:rictive Trade Practices Act, only
-those companies are considered as
" companies of the Mohindra and
Mohindra group which are regis-
tered under section 26 of the
M.R.T.P. Act as undertakings
to which section 20(a) of the
Act applies, and which at the
same time either (i) figured in the
list of companies identified by the
Industrial Licensing Policy Inquiry
Committee as companies belonging to
the large industrial house of Mohin-
dra snd Mohindra or (ii) are in~

eath company during the years 1074,
1975, 1976 and 1977 is laid on the
mk of the House. [Placed in

(b, Statement 2 which gives the de-
tails of investments by financial in-
stitutions in the equity shareg of the
companies in  question as on 1-2-76
and the funds lent by the financial in-
stitutions to these companies as per

information disclosed by the . latter

in their respective balance sheets for
1977 is

(a) In the

year 1076 have since been furnish:

ed by all the companies in sll.  the

cases. _AS regards 1977, the balance
to




SHANTI  BHUSHAN): -
context of the present industrial Ycens-
ing policy and the Monopolies and Res-
trictive Trade Practices Act, only those
companies are considered as companies
of the Sarabhai Group which are re-
gistered under ‘'section 26 of the
M.R.T.P. Act as undertakings to which
section 80(a) of the Act applies,’ and
which at the same time either (1) figur-

{otal valug of equity share capital beld

WHM)

'wnﬁmmmbm ippear‘o '

velong to-the Sarathai family and * the
comgianies covered in the reply to part
(a)of the question is 1aid on the Table
of the House. [Placed in Library. See
No. LT-4243/78]. The information
pertains to the position on 1-2-75, Con~
solidated information on @ -uniform
basis iz not readily available for all
the companies for any subsequent date,

(d) The figures of assets for the
year 1876 have since been furnished
by all the companies in all the cases,
As regavds 1977, the balance sheet for
one company hae yet to be recsived
for compilation as indicated in States
ment 1 referred to in reply fo part (a).
The delay in securing the ‘balance
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1976 and 1977 are still not available
as was replied to in the Lok Sabha
Unstarred Question No. 2690 dated
14th March, 1978 what action has
been taken against each defaulting

company?
L J

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) In the
context of the present industrial licens-
ing policy and the Mecnopolies and Res-
trictive Trade Practices Act, only those
companies are considered as companies
of the Kasturbhai Lalbhai group which
are registered under section 26 of the
M.R.T.P. Act as undertakings to which
section 20(a) of the Act applies, and
which at the same time either @)
figured in the list of companies
identified by the Industrial Licensing
Policy Inquiry Committee as companies
belonging to the large industrial house
of Kasturbhai Lalbhai or (ii) intercon-
nected with such companies. Statement
1 which gives the required informatiosi
regarding the nature of business carried
on by each of such companies and
the value of assets of each company
during the years 1974, 1975, 1976 and
1977 is laid on the Table of the House.
[Placed in Library. See No. LT-4244/
79]. The information on the assetsas
per balance sheets for the calendar
year 1978 is still due to be filed with
the Government in several cases and
has not, therefore, been studied.

(b) Statement 2 which gives the
details of investments by financial in-
stitutions in the equity shares of the
companies in question as on 1-2-75 and
the funds lent by the financial institu-
tions to these companies as per infor-
mation disclosed by the latter in their
respective balance sheets for 1977
is laid on the Table of the House.
[Placed in Library. See No. LT-4244/
791.

(c) Statement 5 which shows the
value of total paid-up-capital of each of
the companies and corresponding total
value of equity share capital held by
various individuals who appear to
belong to the Kasturbhai Lalbhai

APRIL 3, 1979
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family and the companies covereq in
the reply to part (a) of the question
is laid on the Table of the House.
[Placed in Library. See No. L.T-4244/
79). The information pertains to the
position on 1-2-75. Consolidated infor-
mation on a uniform basis is not readily
available for all the companies for any
subsequent date.

(d) The figures of assets for the year
1976 have since been furnished by all
the companieg in all the cases. As
regards 1977, the balance sheet for one
company has yet to be received for
compilation as indicated in Statement
1 referred to in reply to part (a). The
delay in securing the balance sheets is
not necessarily due to the reason that
the said balance sheet has not been
filed as required under the provisions
of Companies Act. The Registrar of
Companies concerned has been asked
to obtain a spare copy and forward it
for the purpose of compilation of in-
formation.

Approval for Establishing Gujarat
Petro-chemical Company in Public
Sector

5910. SHRI CHHITUBHAI GAMIT:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have
received any application for the ap-
prova] of licence to establish the
Gujarat petro-chemical company in
the Public sector; and

(b) if so, by when the Iletter of
intent is likely to be issued for the
purpose?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Gov-
ernment have received an application
from the Government of Gujarat for
an industrial licence for the setting up
of a petro-chemical Complex by &
Corporation partly owned by the State
Government.
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a decision on the mommau’hﬂoﬂl
contained in: the Report of the Working
Group on Petrouchemhicals, recetved
only on 28-2-1979.
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5012. SHRI = DHARMASINHEHAI

PATEL: Will the Minister of PETRO-

 LEUM, CHEMICALS AND PERTILI-
ZERg be pleased to state: :

(l) 'whethu' R'-h a fact that Guja-
rat Government have made a demand
to Central Goverhment for sanction-
ing a separate pipeline for the supply
of Tepti Fleld gas i'-o Saurashtra re-
gion of Gujarat;

(b) if 80, when and the details of
‘the demand s¢ made; :

~ (¢) 'when and how this proposal
- will be approved;

(@) whether Tapti field gas will be,

; w--m-mm ot-m and

Mmmmama this

' _3'5';:\% k . .

w)ﬂﬁimﬂmwﬂ
"af § vwar et woaR et fawe, £

(%) aw wiwf ¥ fieorslr iirnwirth'l‘-"tse

* some  communications to us during
. 1978 the Government of Gujarat

" Tapt! gas is premature since any deci-
sion about exploitation and transporta-
tion of Tapti gas will be possible only
after North and South Taph Structures

(c}ﬁ(e) Domtmnhm_g!
hnﬂ'ﬁmhmwm
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(a)whathuuisnm that Law

has suggested that ensly
mmmmmwwusm
the courts; -

{h)whothcrtha Comnh.li.on has
made some recommendations in regard
to reduction in delay in trials and
arrears of cases In courts and conges-
tion of undertrisls tn jeils;.

(c) it g0, what are the main recom-
mdnuom

*

(d)lwwulnyotthlm hlve bnn

(e)whtmml:dn'm to
immm-?.

y, * Wiiten dnsecis CHATERA 3, 01 (BAKA) - Reios Anegers R

T?th Report 1978, .

(X)Acivi}.useahwld u-utgq,
a8 old it a period-of :
since_ the date of its reliﬂh'ahantm
the pronouncement otjudmeut.m-
applies to civil suity as well as to
cases under Special Acts.

ﬂ)huinﬂnalmemb,
posed of within six months. In case
of Sessionis trails, the above
should include the period of pend-
ency of commitment proceedings. -

ﬁ

%

(betweenr the  filihg of the plaint .
and the registering of the suit).

(4) Along with the plaint, beeides

BHUSHAN): (
and (b), In their P7th aqponm,x,..r
Commigsion have recommended oer-

" beyond - that

mmmuw

(aammmhmwl
the trial judge when quastions . that

are uncalled for for, hareising of sland-
'Mlup\ﬂlnuw-m-

(ﬁ}m

ls wllmn. reeunlﬂl sta’ M_'



" (10) The provislong of Order 17,
Code oi Civil Procedure ay amended,
be. enforced strictly, fo preveant un-
necessary adjournment of cases.
(11) Arguments should be heard
-goon after the close of evidence, The
general experience is’ that arguments
56 heard take much less time than
urguments advanced after a Jong in-
tetval,

(12) Order 20, Rule 1, Code of
Civil Procedure should be complied
with as to the time within which the
judgement should be pronounced.

Time lag between pronouncement
of judgment and preparation of de-
cree should not be lesing. Order 20,
A, Civil Procedure Code, lays
down 15 days ss the normal interval

(18) One of the methods whit;:

£

¢in be devised for relieving
Courts of the heavy load of cases
umﬁwﬂ

8

. (18) Need for periodice inspecti
of Subordinate courts by the District
Judge and a Judge of the High Court

must be emphasised. The efmphasis -

in inspection should be to bring ab-
out improvement in the funetioning
of the officer concerned. A separate
judge should be deputed for jnspec-
tion of courts in each district.

" (18) Long delays_in filing up
© ‘yacancies of judicisl officers should

‘be avioded.

I'ﬁ?b % :MF , N__ Lo Lt m__‘ _'
I, o ,ﬁu_r-yj

appointed only on the mmmda-'
tion of the High Court.

In addition to sppeinting retived
judicial officers some special 1
ment may have to be made
bright young members of the
who have practised for at least
years for disposal of old cases,
members of the Bar would necessari-
ly have to be given a higher start
and, op satisfactory performance, be
ultimately abeorbed in service g3
District and Sessions Judges or Ad-
djtional District and Sessiong Judges.

Smdm-mmdalﬂc-
ers can 8130 be wsked to deal exclu-
sively with old eases.

The number of additiona] courts
should be such as to make it poesi-
ble that all arreary are cleared
in a periog of about three years.

(18) There gre verigin
rieg of cases under speciml Acts
by their very’ pature, have

|
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Rviction chses, Cases Nled belory Mo-
tor Accidents Tribunals, Cas-




(21) Every criminal court should
of witnesses summoned for a date,
the number examined the number
sent back and reasons for sending
them back without examination,

{22) Section 328 of the Code of
Criminal Procedure, 1978 should also
be made applicable to the Courty of
Sessiong to enable a Sessiona Judge
to act on evidence partly or wholly
recorded by his predecessor.

- {(24) The Police quite ofien dsli-
berately refrain from producing all
mrinl/w}hnm on one date.
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- amount ‘of fine to fhie court ‘tonedned.
before the date of beating

sability of directing representation
of the absent mecused by counsel.

(34) To ensble judicial ‘officers to-
meet the various kinds of siteations

[ there



mmmmm‘uﬂb- :

mmthprmpr ‘Tacilities dnd suffi-
cient mccommodation, should be pro-
vided. These should be Mhﬂy
-!unhhadnndmﬁdedwml uffl-
.clent numbu of books. There ahould
also 'be provision for a barroom
.and wa:ﬁng space for the litigants.

" (38) Providing" residential accom-
modation to- judicial officers is of
great importance, There should be
-sufficient number of residential hous-
es for judicial officers, which should
be at the disposal of, and be allotted
by, the District Judge.

(37) In big cities, three or . four
vans should be placed at the disposal
of, and be allotted by, the ~ District
Judge for hrhsﬁngjudlwdal officers
to the ““coury sand for taking thm
h&htheii-hmes i

(38)1:: allmatterglnwhjch .an
appeal or revision is filled ugainst an
interlocutory order, the appellate or
revisional court should ensure that
such an appeal or revision is disposed
-nt within a reasonable length of time.

(883"t should be erisured that the
‘Tecord of the trial court fs sent back

m) Jm nﬂoen should be pro-
viglul with stenographers for dictating
judgements.: -

" (41) Long delays take place in the

is_necepsary thet the District Judge
Mmymmlhhﬂu&
mgmdthemhzmm'

ﬁmotthehwunmmluhniaﬂl )
mnepmi;gimbdw

1. Certain oﬂmm ‘under  the-
Indian Panel Code as well as under
other. Lawg which  are at present
non-bailable, should be made baii
able, The Code of Criminal Proce-
dure, First Schedule, should be amend-
ed accordingly,

2. In regard to ballable offences,
Section 438(1) of the Code of Crimi-
nal Procedure, 1978, . should be
amended to provide for release of a
person on bond without: gureties, if
a period of one month has e::,ﬂud
after arrest, .

- 8 In yegard to0 non-ballable - off-
ences, discretion shoud be given to
the officer or court to reléase a per-
mm'bmdﬂthwtm.'&ﬁ
tion 437(1); Code of Criminal Pro-
cedure, 1973, choumbc-nenﬁudm
the purpose.

4. In pections 395(3) and 89(1) (t)
of the Code, power to releuse .

bond without sureties should heﬂ‘
pressly provided for, B
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5917. SHR1 JANARDHANA POOQJA~
RY: Will the Minister of STEEL AND
MINES be pleased to state:

{a) what amouat has been spent by
the Government in revitalising IISCO
since its take over in 1872;

(b) whether the plant has now
achieved the desired incressed pro-
duction; and L

(¢) it not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STFEEL AND
MINES (SHRI KARIA MUNDA}: (a)
The total amount spent by the Govern-
ment so far on the plant rehahilita~
tion, modernisation and capital ex-
penditure schemes of Indien Iron &
Steel Co. Ltd., which are " still under
implementation, {s Rs. 10347 crores.

. (B) and (c). There has been substan-
tial fmprovement in the - production
performance of the Company since its
take-over In July, 1872, The capacity
utilisation in terms .of .salaable. steel
has gone up from about 43 per cent in

L 197313 to ahout 63 pay-ceptiin 1978-79.
 Bowever, there s no doubt, scope for
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Turiher do ens in production per™
formance. which has, -been below h®
targets by 288 and 19.0 ner-mt.n:.g‘_'
{na the years 1077-78 and 1978-10 n

pectively.  The main reasons whicP
have hampered attaloment of highe”
capacity utilisation are oulmeded tech
nology in certain areas, erratic operd”
tional parameiers of the blast furnace®
and lower availabllity of hot metal and
slag ladles for steel making, lowel
availability of Bessemer meertel':
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Representation frem Sikkim Prajan-
tantra Congress

5819. SHRI C.. K JAFFER

SHARIEF: Will the Minister of LAW,

JUSTICE AND COMPANY AFFAIRS
be pleated to state: K

(a) whether any representation has
been made to the #lection Commis-
sion by the Sikkim Prajantantra
Congress regarding the inclusion of
all eligible voters in the electoral Jist

(b) whether it has been alleged that
about 50,000 persons had been depriv-~
ed of their votes by the Kazi Govern-
ment; and

(¢) it so, the reaction of Central
Government thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Three re=
presentations have been recelved bty
the Election Commission from. the
Bikkim Prajatantra Congress regard-
ing vevision of the electoral rolls in
Sikkim with a view to bringing them

(b) No such allegation as is mention-
ed berein has been made in any ~of

~ fhie representations.
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| 5921. SHRI K. A. RAJAN; Will the
DEPUTY PRIME MINISTER - AND
MINISTER OF =DEFENCE be pleased
to state;

(almltu.m.tw.m
i-'mm.,gth.ml ialatt
nmﬂmd »

OF STATE IN
THE MINISTRY OF DEFENCE AND
'MINISTER OF STATE IN THE DE-:
PARTMENTS OF ATOMIC ENERGY,

THE MINISTER

SINGH): (a) and (b). A memorandum
dated the 27th Avgust, 1978 signed by
eleven members of the Bihar Vidhan

(») Early amendment fo the C“
tonments Act, 1624.

* (b) Enquiry by CBI against the
Cantonment Executive Officer, Dina-
(¢} Non-implementation ‘of Reyolu-
tions adopted by members of Vidhan
Iuﬂxu“blmannt&nm
cerned,

(d) Imvetuenm caused to the
public on account of pon-repairing/
renovation to the roads in the vici-
nity of Lal Kothi, Dinapare Cantt
leading to Dinapore Hospital.

() Insanitary conditiomy prevail
ing in Dinapore Cantonment.

A Nm-lnspacum h? the mntw

._mmtlxecuﬁnoﬁmamm

affected areas,

(&) Demand tor m g-g Can
Aomrrient Mtiu m trom the
'The position tn. wuﬂu .bo«

mmumw_ _

ta)amm"" _
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(b Toquisy hwsz m un'
Cantonment Exacuti -

" Ac) Detulls of the Resclutions: pass-
od by the Vidhan Parishad in &0 far
oy Dinapors Cantonment is concerned
have not been recelved, Administre-
tion of Cantonments has been placed
in:the Union List vide item 3 of the
list I of the Beventh Schedule of the
Constitution and it is not binding on

(d) The Government have sanc-
tioned a special-grants-in-aid of Rs.
98,000/-for repairs and renovations of
various roads of the Dinapore Can-
tonment, Out of this grant, a sum
of Rs. 47,000/~ has

been allocated

Written. Ansivers .| 194 .

mummm
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RAM: Wili the DEPUTY - PRIME
MINISTER ' AND MINISTER OF DE-
FENCE be pleased to state:

(a) whether it is a fact that the
Cantonment Board, Dinapore
requested the CBI, Patngtoenqnirc
mﬂmoﬂnwuhr!ﬂuhwlv-
ing misappropristion of Government:
Officer gna gtaff;

(b) whether it is g fact that the

mwmlnqulmbyth:u.!.'
officials o Patna; and .

(c) # 3o, Government rmt!m_
thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI .
JAGJIVAN RAM): (a) to (c). At the
instance of the Csnionment  Board,
Dinapore, CBI investigated alleged ir-
regularities in the purchase of a Night
Soil Tanker and sale of a tree in a
publie auction.. The investigation has
disclosed a prima facie case -against
the Cantonment Executive Officer,
Store-keeper and . Sanitary Inspector
against whom appropriste diseiplin-
ary action is being taken,

mmm ngoy tn Hlection

5023. SHR1 AMAR: ROY PRA-:
DHAN: Will the -Minister of LAW,
JUSTIEE AND: courm mum;
be pleased to state: £

{n) whethercomhne W.

'mhmmmin
#Commbssion/Chief :

mmmwm. -Yhe

' whﬁwmmm

mmn.mmﬂem;
. ‘party and state leaders; an .-
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195 Writen- &nywoery

THR MINISTER OF LAW, SUBTICE '

AND COMPANY- AFFAIRS' (SHRI
SHANT1 BHUSHAN): (a No, Sir,

(b) The Government do not{ consider
it ‘necessary to change the set up of
the Election Commission in the man-
ner indicated in part (a) of the ques-

5024, SHR] EDUARDO FALEIRO:
Will the Minister of ENERGY be
pleased t, state.

(a) whether one Shri Wadherg was
the Personne] Director, NC.D.C,;

(b) whether he was given tempo.
rary charge of the - postogmrector
in Cen!ral Coslfields;

(¢) whether he was made Chair-
- ean-cum.-Managing Director after the
present chemmm_cnm'o t{o power;

(d) what gre the terms of appoint-
ment of Managing Director; and

(8) why were these terms not ob.
served in the present case?

m MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) Shri
B. L. Wadhera was appointed s
Director (Administartion) in National
Cosl Development Corporation in 1970
ang Director ' (Industria] Relations &
Personnel) in Coal Mines Authority
in 1973

{b)- and (o). He ' took min
November, 197¢ ax Managing ' Ditestor

mmcmmmamm
Authority Ltd. - This division' became
Central Coalfields Litd. a subsidiary of

Coal Indiy Ltd., with pffect from -Ist -
- November 1978, In"